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INTRODUCTZON 

I. the Chairman of the Public Accounts Committee, as authorised 
bv the Committee, do present on their behalf this Hundred and 
~wcnty-third Report of the Publlc Accounts Committee (Fifth Lok 
Saljhn) on paragraphs 44 and 45 of the Report of the Comptroller 
;,ntj Auditor Ceneal of India for the year 1971-72-Un~on Gavern- 
nlent (Civil), relating to thc Khadl and Village Industries Commis- 
sinn. 

2 The Report of the Comptroller and Auditor General of India 
f n r  the year 1971-72 was laid on the Table of the H o w  on 18th 
April,  1973. The Committee examlncd the Audit paragraphs relating 
t,, thr Khadi and Village Industrlcs Cmmission at their sittings 
i i c , l d  on 91st August. 1973 and 19th September. 1973. The Committee 
c~~nsttlr! .cd and finnli.wd this R r p r t  at their s~ t t i ng  held on 9th April, 
1s74 Minutes of thwc sittings form Part II* of the Report. 

3. A statement showing the summary of the maln conclusions 
rpc~mmcndations of the Commlttec 1s appended to the Report 
( A l ~ p l ~ ~ d ~ x  111). For f a c ~ l ~ t y  of reference. thew have k n  printed 
iti !hick type In the body of the Hcport 

4 The Committee place an record thew appreciation of the assis- 
tance rendred to them in the exammation of this paragraph by the 
Ccu~~ptroller and Auditor General of Indta. 

5 Thr Comm~ttee would also l ~ k c  to cspress thelr thanks to the 
cflicrr.s of the Minhtry of Industrial Development and the rcpresen- 
t a : ~ i ~ ' s  of the K h a d ~  and V~llage Industries Commission and State 
Tratlin~: Corporat~on of Irrdua for  the ctwpcration extend& bj them 
In rll\ ing ~nformation to the Com~nittcu. 

JYCYTIRMOY BOSU. 
Chairman, 

Plr hlrc Accoir n f s  Conimittre. 



KHADI AND VILLAGE INDUSTRIES COMMISSION 

VILLAGE LEATHER INDUSTRY 

Audit Paragraph: 

1.1. The Khadi and Village Industries Commission, set up under 
Art No. 61 of 1956, was orig~nally charged with the responsibility 
for planning, organising and implementing programmes for develop 
merit of ( I )  Khadi and (2) 12 industries specified in the schedule 
to the Act. One of these 13, village industries is "flaying, curing 
and  tanning of hides and sklns and ancillary industries connected 
~ ~ t h  the same and cottage leather industry". Subsequent to the 
passing of the Act the Central Government, acting under section 3 
of the Act, has added ten rnwc industries to the schedule to the 
Act.  Thus, now there are 22 village lndustricj development of 
\ v h ~ c h  is the responsibility of the Commission. Of the 12 milhon 
rirtisans engaged in household mdustr~es reported In the 1961 census, 
about 8 million are worklng in indus!rles under the purview of the 
Commission whose programme in 1970-71 had covered 1.9 r n f i o n  
artlsans in different rndustries. 

I t  1s csbmated that tanntri leather valued at Hs. 14 crores is 
produced by the village and cottage wnncrs forming about 14 to 15 
per r a t  of the total vliiue of tarmt-d leather produced m the coun- 
t ry The product;on of unlts as?i~stcd by the Commssion 1s d the 
order of It5; 2 crores ~ h ~ c h  f u m h  rrtxwt 1.1 p e r  ceru of the tanned 
leather produced m the vlllagt. and cottage sector and a h t  2 per 
t e l i t  of the tota! value uf tanned leather produced In the countn'. 
Total producuon of footwear andustry 1s about 144) nulhon pairs of 
H ~ I I C ~  90 per cent :s ai.younted for by the nwdium, small scale and 
coltage units. Of the la tkr ,  about me- :h~rd  1s cmtr~buted  by the 
"illage unrts. The C o n ~ m ~ s s r ~ l ~  enkcred the field of footwear manu- 
facture In the latter h d l  of rhc runeten-stxbcs. 



village industries. Up to 31st March, 1971 the Commission had 
disbursed (including the amounts paid by the Khadi and Village 
Industries Board prior to April. 19.57 i.e. before the Commission was 
set up) Rs. 24.58 crores as grant and Rs. 59.10 crores as loan for all 
vill.age industries and of that grant of Rs. 2.63 crores and loan of 
Rs. 3.80 crmes were for village leather industrv. Thus, that  indus- 
try accounted for 1Q.70 per cent of the total grants and 6.43 per cent 
of all loans disbursed for all village industries. During the three 
years 1968-69 t.; 1970-71 the Comnlission annually paid about Rs. 11 
lakhs as grant and Rs. 27 lakhs as loan for village leather industry. 
These represented 9.19 pt.r c c ~ t  of all grants and 5.88 per c a t  of all 
losns paid by the Commission during that pericul. 

Village leather industry as de\.eloped by the Commission com- 
panies three distinct processes, namely. ( ; I )  flaying of carcasses. 
(b)  curing and tanning of hides and skins and manufacture of by- 
~ r o d u c t s  and (r)  footwew and other leather goods manufncture. 
The development programme for flaying includes establishments af 
carcass reco\.ery and flaying centres, establishment of training cen- 
tres for flaying and distribution of irnpro\.cd t.cwls. 

Tanning is e comples process. There are to main types of tan- 
ning. namely vegetable tanning (rnyrobalan) and mineral tanning 
(chrome). The Commission's development programme for tanning 
includes setting up of pits. village model tanneries. co-operative 
tanneries an4 training-cum-production centres. In order to  cater to  
the requirements of qualit!. leather. \:y the village footwear and 
leather goods i ~ d u s t r y ,  assistance IS h e ~ n g  p i t en  from 1969 for estab- 
lichment of chrome tannery anti I-t,t;rnnlny! an:i finishing units. Also 
from 1969 assistance is being prcn.idct1 for footwear and other 
leather goods production unitc;. Assistance is also providtd t o  cob- 
!?em and shoemakers for  manufacture of footwear and other leather 
goods. For prcper supply of r aw mn t~ r i a l s  for tanning, i.e., hides. 
chemicals, etc.. and also. t o  a small extent as an outlet for disposal 
of the finished leather goods. marketing depots have been wt up 
with the assistance uf thr C'clmmisslon. The total number of dif- 
ferent kinds of units (Raying centres. m n e r r n ,  footwear units. 
marketing depcts etc.)  in village leather industry assisted by the 
Commission was a little more than 1.000 in 1969-70 and 1970-71. 
About 90 per rent of the institutions financed by the Commission 
a re  to-operati\.e societies and the remaining are registered m i e t f c s .  
Save 114 registered societies which arc  financc,i dirmtly by the 
Commission. the rest are financed through thc Statc Khadi and Vil-  
!2ge Industries Boards. The assistance given by the Commission is 
usual!?. grant to the extent crf half o f  the non-recurring expenditure 
6.e..  which creates fixed assets) ~ . i r i l c  the remaining half of the 



rton-recurring expenditure is given as loan. In addition, establish- 
ment grant is given on a tapering scale tor about five years while 
working capital is given entirely as loan. Except working capital 
loans which carry 24 per cent interest from the third year, the loans 
are interest-free. 

Production in the village leather industry units assisted by the 
Commission is stated to have increased from Rs. 91.17 lakhs in 
1961-62 to Rs. 612.01 lakhs in 1970-71 as follows:- 

Year Product ion 
rR9. I l h r )  

Making allowance for the increase in the wholesale price level 
(about 80 per cent) that occurred during the decade, the annual 
compound rate of growth of the \.illage leather industry has been 
14.01 cent during thr pcr~od.  Duration of employment in this 
~ndustry  is 8 to 9 months in  tl year. The growth of employment, 
according to the Cornmission, i n  the village leather industry from 
I%l-62 to 1970-71 is shown below:- 



The Cornmidm is engaged in the task of evolving objective 
criteria for assessing full-time /part-time / seasonal j continuous em- 
ployment. 

In 1970-71 full-time employment in the village leather industry 
was about 15 per cent of the full-time employment in all 
the village industries taken together. Part-time employment in 
the industry was much smaller relatively, being only 1 4  per cent 
of the total part-time employment provided by all the village in- 
dustries taken together. Average total earning of a full-time 
worker in a year (8 months) from the village leather industry 
was Rs. 575 in 1970-71. In real terms the per capita earning did 
not increase during the perid 1965-66 to 1970-71. In the beginning 
of4he decade of the 1960's grants used to constitute about 60-74 per 
cent of the total earnings of workers from the industry. This per- 
centage progressively declined thereafter-in 1969-70 and 1970-71 
i t  was about 8 per cent. 

Statewise, the village leather industry is most advanced in 
Uttar Pradesh-the value of production in that State in 1970-71 was 
Rs. 2.50 crores. Next in importance is Rajasthan and Gujarat 
whose productions in that year were, however, only h. 66.99 lakhs 
and Rs. 56.19 lakhs. Uttar Pradesh leads in production because 
leather industry as a whole, including that in the organised sector, 
is concentrated in that State. The size of the State and the cattle 
population therein, the presence of a large number of traditioslally 
skilled artisans in convenient loc_alities the assistance extended 
by the State Government by appointing paid secretaries to organise 
the village artisans-all these have contributed to the relative 
growth of the village leather industry in that State. No other 
State Government has so far extended the assistance of paid sccre- 
taries for organising the village leather artisans. 

In its report (1968) the Khadi and Village Industries Committee 
had recommended that instead of relying too much on subsidies, 
incenti.ves for village industries should mainly be in the form of 
technical assistance (for upgrading of skills and production techni- 
ques), services (adequate supply of raw materials) and marketing 
facilities. A number of marketing depots have been set up. Their 
primary function is supply of raw materials needed by the artisans/ 
co-operatives. These depots also undertake sale, to a small extent, 
of the finished products of the industry. About half a dozen cen- 
tres have also been set up in important cities during the last two 
years for sale of the footwear and finished products of the indue 



try. Thus marketing facilities provided so far the finished pro- 
ducts of the village leather industry are inadequate, while no 
marketing facilities have been provided for sale of the semi-finished 
products of the flaying centres, tannejries etc. As a rule, the facili- 
ties provided in the tanneries are co-operaJively owned; the indi- 
viduals bring hides and skins owned by 'them, get them tanned 
and thereafter sell them or make finished leather goods therefrom. 
The semi-finished products of the flaying centres, tanneries etc. 
and also, often, the finished leather goods are sold locally and, 
therefwe, the village leather artisans do not get a good price from 
their sale. 

The growth of the village leather industry can be attributed to 
the following:- 

(1) Provision of improved equipments (such as bone digester 
and carcass cooker for carcass utilisation shaving, stak- 
ing, glazing and buffing equipments for chrome tanning, 
upper stitching and cementing implements for footwear 
marking), together with necessary financial assistance. 

(2) Diversification of ~ o d u c t i o n  through introduction of 
new schemes such as chrome tanneries, footwear, 
bags and d h e r  finished leather goods. 

(3) Setting up of marketing depots for supply of raw 
materials needed by the industry. 

The quality and price of leather goods produced by the village 
leather units assisted by the Commission compare favourably with 
those of the products of the organised sector. As a matter of fact 
the former are often cheaper. Further growth of the village 
leather industry is inhibited by, amongst others, the lack of market- 
ing facilities for semi-finished and finished products. 

[Paragraph 44 of the Report of the Comptroller and Auditor 
General of India for the year 1971-72-Union Government (Civil)]. 

1.2. During evidence, the Chairman of the Khadi and Village 
Industries Commission briefly explained the background of the vil- 
lage leather industry assisted by the Commission as follows: 

"Leather industry is one of the major industries in the sche- 
dule of industries under the purview of the Commission. 
Naturally the Commission pay sufficient attention for 



all-out development of the industry. During the decade 
from 1962-63 to 1971-72 the production of the industry 
has gone up from Rs. 1 crore 4-4 lakhs to Rs. 6 croresi 
50 lakhs. Correspondingly the sales have also gone up  
from Rs. 2 crores to Rs. 7 crores 71 lakhs. One of the 
main emphasis of the Commission during the last decade 
was to raise the technological level 09 the production. A 
number of modern equipment were introduced through- 
out the country. namely, Bone Digester and Carcass 
Cooker in flaying, Tanning Drum, Machines like Shaving, 
Staking, Glazing, Buffing and Rolling in Tanning and 
Splitting. Skiving. Cutting, Setting. Cementing Press 
etc., in Footwear and leather goods making with the re- 
sult that there is not much difference between the levels 
of technology in the industry as pursued by the cottage 
sector and small scale sector. Introduction of pits, flay- 
ing platform etc., have also been found popular among the 
artisans All these tend to the conclusion that in spite of 
economic conditions, the capacity of absorption of 
technological improvement among the artisans is of 
fairly high order. The Commission thus intend to capi- 
talise on those favourable aspects and motivate the pro- 
gramme of development accordingly. 

"Another important aspect of the programme is to come to 
the rescue of the poor artisans in finding favourable 
market for their p r d u c t s  so as to enable them to get a 
reasonable return for their toil. Accordingly, in addi- 
tion to the existing scheme of Marketing Department 
another viable scheme has been formulated which en- 
visages setting up a chain of modern stores in urban and 
semi-urban areas through which goods produced in  the 
cottage sector could reach the consumers. The only 
problem faced by the Commi,ssion in this regand is the 
non-availability of suitable accommodation at  market 
places. 

"The Commission also tried to export certain varieties of 
footwears and leather goods manufactures. A number 
of samples were sent to the State Trading Corporation in 
order to find market abroad. The State Trading Corpo- 
ration did approve certain types of articles and the Com- 
mission is pursuing the matter with the STC. I am glad 



to state that subsequently Ministry of Commerce have 
informally agreed to include the Khadi and Village In- 
dustries Commission as an associate member of S.T.C. 
for the purpose of export of leather goods and for appor- 
tioning some orders which they may procure provlded 
Khadi and Village Industries Commission agrees to 
necessary conditions regarding supply and quality con- 
trol." 

1.3. At the lnstance of the Committee, the Ministry of Indus- 
trial Development furnished the following figures of the year-wise 
disbursements of loans and grants by the Khadi and Village Indus- 
tries Commission to the Village Leather Industry during the period 
upto 31st March, 1973: 

Year Lvan Grenr 



1.4. The Committee desired to know how institutions were 
selected for financial assistance and how it was ensured that the 
assistance was extenr&d only to hona fide institutions. The Vice- 
Chairman of the Commission explained: "All the propeals come 
to us through the State Boards. We ascertain the potentiality on 
the basis of surveys. State Board is in the picture and based on 
the budget proposals which are sent by the State Boards, we 
approve those proposals in consultation with the State Boards." 
Asked whether there were cases of financial assistance being grant- 
ed by the Commission directly to institutions not connected with 
State Boards, the witness stated that "some are  assisted directly, 
but that is negligible. . . ." 

1.5. To a question how thc Commission satisfied themselves that 
the funds given by them were utilised by the units for the purpose 
for which they were meant, the representative of the Commission 
replied that "We insist on the proper utilisation certificates before 
fresh funds are given to any institution." The position regarding 
receipt of utilisation certificates as on 31-7-1973 in respect of funds 
disbursed by the Commission upto 1970-71, as intimated by the Min- 
istry of Industrial ?)evelopment, is as given below: 

Amount Amount for Amount for which 
disbursed which utilise- utilisation =ti- 

tion certificate hate  are out- 
rmived standing 

(Rupees in mores) 

G r a n t s .  . . . . . 2.32 1 ' 72 0.60 

1.6. The Committee enquired how repayment of loan by the units 
was ensured and what action was taken against defaulting units, the 
Vice-chairman replied: "The repayment according to the schedule 
is asked for from the institutions. Wherever the payment is not bc- 
ing made, they are not assisted further. While working out their 
requirements on the basis of production, these figures are taken into 
consideration and then finance is given. . . . the State Board envisages 
the programme. The State Board comes to us. The Institutions or 
the individuals do not come to us individually. . . . . . Wherever we 
visualise that no progress can he effected, then we straightway take 
the recovery action under thc Act because we can recover the 



amount as arrears of land revenue. As far as the loan amount is 
concerned, i t  is already in .the pipeline though it is to be recovered. 
But if it helps the production according to our pattern, we help them 
to achieve their targets. If the eligibility is properly ascertained, 
then the question of recovery does not arise." 

1.7. During evidence, the Vice-chairman gave the following 
figures of loan outstanding as on 31st March, 1970, 1971, 1972 and 
1973: 

. . .  31-3-1970 . . . . . .  Rs. Ia78crOrrS 

31-3-1972 . . . . . . . Ra. 2 - 1 3  crom 

1.8. The Committee asked why the outstanding amount of loan 
was progressively increasing year after year. I t  was explained that 
"the total outstanding reflects items such as capital working espendi- 

. . . .  ture and the working capital. . the outstanding is mostly in the 
pipeline of the industry." 

1.9. The Committee desired to be furnished with a statement 
showing the position regarding its overdue loans at the end of years 
1967-68, 1968-69, 1969-70. 1970-71, 1971-72 and 1972-73. In a note 
furnished by the Ministry of Industrial Development, it has been 
stated that "the compilation of the information, it has been stated 
that "the compilation of the information for six years involves ccnsi- 
derable volume of work. The same is being compiled and will be 
furnished as early as possible." The information is still awaited. 

1.10. The Committee desired to know the different types of jobs 
done in the village leather industry assisted by the Commissicm and 
the amount of assistance given to each of them. In a note, the Minis- 
try of Industrial Development stated that "as on 1970.71 a total 
number of 1032 units were u~orking and reporting under Carcass 
utilisation, Tanning, Footwear and Leather Goods and Marketing 
Depot Schemes." The information furnished by the Ministry re- 
garding the break-up of the units working during 1970-71 and the 
approximate assistance given to them which is as follows: 



------- --- - - - . - - - .--.-.. --- . 
Approximate misturce 

Schemes NO. of Coop. Regd. given (Rs. bkhs)  
Un~ts Societies Institu- 

tions Grant Loan Total --- 
I .  Village Tanneries . 339 315 24 31-53 66.11 97.64 

a. Flaying and hone cushing Unit 182 116 66 10.37 9'10 19.47 

3 .  Flaying platforms . 97 68 29 0'49 - 0'49 

4. Intensive flaying Centres 29 5 24 7.98 10.59 18-57 

5. Chorome tanneries and re-tanning 
and finishing units 5 - 5 1.85 2.05  3.510 

6. Footwcar and leather gocds units 2.4: 186 11.54 20.29 31.83 

7 .  Marketing depots 137 - h 59 5.48 20 .55  26.03 -- - --- 
1032 768 264 69.24 1z8.W 197.93 

NOTE : These do nor include the rnuividuals awsred hy the cirmmissiorl under 
schemes for self employment . 

1.11. The State-wise number of units producing tanned leather 
and .footwear during 1971-72 which are assisted by the Commission 
are as follows: 

I. Andhra Pradesh . 4 3 10 

7. Modhya Pradesh s 



17. Delhi . . . . . I 

1.12. The Committee note that the Khadi and Village Industries 
Commission disbursed loans amounting to Rs. 4.31 c r o r a  and graats 
amounting to Bs. 2.51 crores to the Village leather industry during 
the period 1957-58 to 1972-73. At the end of 1971, 1032 units were 
working under carcass utilisatim, tanning, footwear and leather 
goods and market depot sch$mes assisted by the Commission (these 
do not include the individuals assisted by the Commission under 
schemes for self employment). These units include 768 Cooperative 
Societies and 264 Registered Institutions. From the State-wise 
Societies and 264 Registered Institutions. From the State-wise 
disparity in the number of units assisted in different Stales. For 
instance, out of total number of 325 tanning units, 156 are located in 
Uttar Pradesh. The Committee would like the Commission to ex- 
amine why the coverage of the Commission's assistanre in other 
States is poor. 

113. The Committee find that as on 31-7-1973 utilisation certifi- 
cates were outstanding in respect of loans amounting to Rs. 98 lakhs 
and grants amounting to Rs. 60 lakhs disbursed by the Commission 
upto 1970-71. The Committee desire that necessary steps should be 
taken to obtain utilisation certificates expeditiously. 

1 11 The outstanding loans from the leather indastry units in- 
creased from Rs. 1.78 crores at the end of March, 1970 to Rs. 2.45 
crorcs at the end of March, 1973 The Committee were not furnish- 
ed information about tbe overdue loans remaining u n - r h v e r e d  at 
the end of the years 196768 to 1972-73, as their compilation is said 
to involve considerable volume of work. The Committee stress that 
the Commissiolr should petiodically review the position af overdue 
loans and ensure that the recoveries are pursued regularly and S ~ S -  
tematically. The Committee would like to know the action taken in 
this regard. 

1.15. The Committee desired to know the annual production of 
tanned leather and footwear in the entire village and Cottage leathe 



industry and that of the units assisted by the Commission. Regard- 
ing production in the entire village and cottage industry, the Minis- 
t ry  stated in  a written reply: 

"According to the survey conducted by Gokhale Institute of 
Politics and Economics, it is estimated that the annual pro- 
duction of tanned leather by the entire household sector of 
tanning comes to Rs. 16 crores. 

"According to the report of the Fourth Plan Footwear Export 
Committee constituted by the Ministry of Commerce, Gov- 
ernment of India, it is estimated that the production of 

. footwear in the entire cottage sector of the country was 83 
million pairs in 1965-66. Taking average value of Rs. 6 
per pair of the cottage sector footwear, the estimated pro- 
duction value comes to Rs. 49.80 crores." 

1.16. As for production in the units under the Commission, the 
Ministry furnished a statement showing the yearly productior. State- 
wise during the period 1961-62 to 1972-73, which is given at  Appen- 
dix I. 

1.17. On being pointed out that while the total financial assis- 
tance to the units by the Commission upto 1972-73 by way of zrznt; 
and loans stood at Rs. 682 lakhs, the production in the unit..: durin;: 
the year amounted to Rs. 637 lakhs only. the Vice-chairman of the 
Commission state: " .  . . .As against production of Rs. 7 crores the  
outstanding working capital is Rs, 1.53 crores S o  this compnrcs 
favourably". He added: ". . . .The point is that with thr! particular 
year investment the calculation can be made on the basis of the loan 
outstanding for that particular year and the production for that 
year." 

1.18. The Committee enquired whether the Commission had 
axed any norms for production by the units in relation to the invest- 
ment made in them and whether their production has been commen- 
surate with the financial assistance given. In reply, the Ministry 
stated: "Each scheme including financial investment both for capital 
expenditure and working capital is thoroughly examined by the 
Patterns Committee and thereafter approved by the Commission. 
Working Capital required for each scheme was examined by a Cmn- 
mittee specially constituted by the Commission which was subse- 
quently approved by the Government of India. The norm for 
providing working capital varies from scheme to scheme. .  . . The 
total production of Leather Industry including the purchases by 
the Marketing Depot under the aegis of the Commission during 
1971-72, was to the order of Rs. 705.70 lakhs  As on 31s? March, 
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1972, a total of Rs. 152.14 lakhs was outstanding as working capital 
loan. Performance of this order with working capital involved has 
been considered by the Commission as satisfactory." 

1.19. Explaining the role of the Commission in implcnlenting the 
programme, the Vice-chairman stated: "As far as the Commission 
is concerned, the Commission only chalks out the plan and on the  
basis of the agreed programme which is worked out by agreement 
between the Commission and the State Boards, the State Boards 
go ahead. They possess all the machinery: The success of a pro- 
gramme depends on their own ability to give some facilities or other 
concessions as far as that programme is concerned. Whenever this 
programme is envisaged, this programme cannot be envisaged only 
in the context of the functions of the Commission. The Commission 
if the planning body. The Commission gives financial assistance on 
the basis of some patterns. Some patterns have been wcrked out 
by the Commission. But, the implementing agencies are the State 
Boards and on the basis of the programme visualised by the State 
Boards, the programmes have been implemented." 

1.20. The Committee enquired xvhether the Commission ever 
the States to appoint paid Secretaries, as has been done 

by U.P., to promote development of the industry: In  a written re- 
ply.  :he Ministr:,. stated ss follous: 

"The Commission did approach the States by letter dated the 
17th November. 1970 addressed to ! h ~  Secrctarics to the 
Dcpartmcnt of Industries cf a11 Statc, Govemnrents re- 
q~resting them to consider to adopt with advantage a sys- 
tem of C'.F'. Gc.vernment to appoint technical staff for all 
Leather Industrial Co-operative Socictien as Ex-Officio 
Secretaries and meet t!wir expenditure from the State 
Budget. Var~ous State Govcmments/State iloards like 
Bihar, Kerale. Assam. h1aharashtr:i. Gujarat and Karnatak 
cmquircd atwut t' P. Gox.crnnwnt Schemes a d  the rele- 
vant bye-la\vs ( $ 1  the Coupcratrv~  Socictics we1.e pro7:ided 
to them. The Go\.crnment of N'est Bengal intimated that 
the matter was receiving their attention." 

1.21 In reply to a question, the VweChnirmcln ~n!ljrnled the 
Cornmmittee that the tanners do not get suffic~ent quantity of hides 
a n d  skins, since "the markrt is dominated hy the private traders. I t  is 
a free market". It was added "We are t h ~ n k ~ n g  of linking the 
flaying centres with the processing ct.ntrcs" Asked whether it 
Was not the duty of the C ~ m m i p l o n  to make the rn\v mntcrlals avail- 
able to the workers, the witness rcp1it.d " AS f i ~ r  ih ;  the Corn- 
mj~sion is concerned, the Commission only tries to contdct the per- 



mns concerned to persuade the local traders and the G o v e r n m m  
to have some arrangements for flaying purposes and for mnkbq 
available carcasses. The Commission has no authority unlwr some 
policy support is thcre.  . . . ". . 

1.22. The Secretary of the Ministry of Industrial Dc~eloprnent  
stated: "We arc very much alive to the position of Ihe small man, 
both in the village sector 2nd the small scale sector and the difficul- 
ties for  getting his raw matcrial. We are  also very much alive to the  
nonavailability to the small man of the modem terhniques and a re  
concerned for the national n.:lstc that is taking p h c c  nt tl:e moment 
because of the antiquated methods of slaughter etc, plus the diffi- 
culties that the small man is faring in regard to export of his wures. 
We are also aware of the fact, that a very large qunnlitg of seml- 
finished products is exported which could bc ccmvt>rted Into finishcd 
products, and could be exported as finished. Wit!) n \ . ltrw to take 
action in respect o f  all these t!lings. :I ~ ) r o i ~ ~ ~ ~ i i l  is In hand. A note 
has been preparcad for Cabinet f u r  t h ~ .  establishment of Nat.iona1 
Leather Development Corporation. \ \ . h i ~  main job ~ v o u l r t  ht* to  
organize proper slaughter. to organize prnrwr availability of raw 
materials to the weaker section in the ~ n d ~ l s t r g ,  both v i i l n ~ ~  ~ndws- 
try and small scale industry, h ~ l p  them rn the semi-finished and 
h s h e d  products and to look i ~ t o  ,>ther problems ;~arliculnrl?. with 
reference to the small msn :'i\,ailabilit y of c;!:-c:~s~;c~s ; t n c i  h1de.i : tnd 
skins, proper curing and fla~.ing--.all thcsca things would bc takrn 
care of when this Nationr~l I,r.a:her DC\.t.lopmc~nt Co:-pnrotion come* 

into existence." 

1.23. The  Working Gr,.?up on K!~adi and Vlllagcb Industr i t*~.  11 

their report submitted i n  Srpit:mhxr, 1964. made the iollnw~ny: ir- 
commendatiow with a \.ii.\r. t:r rv!no\,in;: i:!:: ~ i f l i ru l t i es  c~s;:cr!!*n.~r*? 
by the Cottage leather Industry in tile dcvelopmcnt trf f l n y ~ n g  
programme:- 

(i) The questlon of abolishing or hu?.ing rrver on a ~ m p c n -  
sation hasls the hered~tilry r ~ g h t s  in regard to dead rattle 
and their carcasses by tile pan~haya ts ,  panchayat siimltts 
and zilla parishads, which arc the units of thc local self- 
government should be vigorously pursued. 

(11) Panchayats and panchayat samitis should arrange to h a w  
the carcasses flayed and the other p a r b  of the  body ufi-  
lised properly by individual flayers and tanners or co- 
operative societies of such flaycrs and tanners and, where 
necessary, by licensing certain persona, to undertake 



thew activities where flayers and tanners do not come 
forward or cooperative societies cannot be established. 

(iii) As in the case of the death of a human being, it must be 
made an obligation on thc part of every cattle owner to 
report the death of his cattle to the nearest panchayat or 
panchayat samiti. 

(iv) It would be advantageous if jeeps with trailers or other 
vehicles for the purpose of transporting carcasses are 
made ;~vaiiabie by the Commission to the coopcrativt 
societies of tanners or registered fnstitutions undertaking 
flaying and tanning activities or where, ncither of these 
bodies is nvnilable, to panchagats. The economics of the 
proposal may bc esamined in detail, and if  justified, 
assistance may be given for the sanction of jeeps. 

The Cimrnl t tcc  cnquircd thro artmn taken on the above recom- 
mendations 'Chc reply f i t r n~hhc t l  by this Ministry is reproduced 
below' 

"Following ~ c t i o n s  were taken t:y t h ~  Cr,mmiss~c:~ on the sug- 
gestron\ of thc Wovklng Grou;. 



Punjab have issued various orders to Divisional 
Commissioners, District Collectors, Municipal 
Councils, Gram Panchayats etc., to advise Pancha- 
yats to set apart places for flaying of dead animals 
and to frame suitable bye-laws for the same; 

(ii) give preference to the cooperatives and other enga- 
ged in scientific flaying and carcass utilisation 
while giving contract for carcass lifting; 

(iii) advise Municipal Councils to amend the bye-laws 
relating to disposal of carcasses within the munici- 
pal limits and to organise intensive flaying centres; 

(iv) make arrangement for communicating the flaying 
centres the information of dead animals in the muni- 
cipal area as expeditiously as possible; 

(v)  encourage Panchayats to hand over dead animals to 
Societies/Institutions engaged in carcass recovery. 

(b) In the scheme of Intensive Flaying Centre, provision of 
jeep with trailor for the purpose of transporting car- 
casses quickly was made available. The economy of pro- 
viding vehicle in the scheme was examined and since it 
was found economical, assistance was given for sanction 
of jeeps to those Societies undertaking the work of 
Intensive Flaying Centre. 

(c) The Commission did undertake the responsibility of pro- 
viding training facilities to the artisans as well as to 

workers of the institu'tions engaged in the work of flay- 
ing, tanning as well as manufacture of footwear making. 

(d) The technical field staff of Leather Industry make fre- 
quent visits to cooperative tanneries for supervision and 
to teach the tanners in improved techniques of tanning. 
This is followed up by subsequent visits of the field 
staff." 

1.24. On being pointed out that pract ical l~ nothing had been done 
on the question of abolishing or buying over the hereditary rights in 
regard to dead cattle and their carcasses, though more than 9 years 
had elapsed since the Working Group made the recommendation, the 
Secretary, Ministry of Industrial Development, replied: "The Com- 
mission have been taking up the matter with the State Governments. 
I would certainly own that the matter could have been pursued even 
more vigorously. . . . " 



1.25. As regards the recommendations of the working Group re- 
gqd ing  provision of jeeps and trailors for transporting carcasses to 
flaying centres, the Vice-chairman of the Committee stated that 
".. .we have got 20 jeeps in the various centres; all are in use and 
.are being properly utilised. The carcass is brought to the jeep im- 
mediately, because if i t  is not brought immediately, then the quality 
suffers. Trailors are also there.'' The Committee enquired how it 
was that only 20 jeeps had been acquired so far for the purpose and 
whether these were sufficient to meet the requirements. The Secre- 
tary of the Ministry said: "I really do not know why they have got 
only 20 jeeps. I suppose the reason is they did not ask for more. 
It is not difficult to provide more jeeps to the extent required." 

1.26. To a question whether the requirement of jeep was examin- 
ed, the Ministry of Industrial Development furnished a written reply 
stating: "The Commission did examine the proposal and its economy. 
Accordingly, provision was made in the intensive flaying centres 
scheme for a fast moving vehicle like a jeep and trailor. The amount 
provided for the vehicle was 50 per cent grant and 50 per cent loan. 
This scheme is sanctioned at  such places only where minimum avai- 
lability of carcasses per year is 600 big and 800 small. Thus, the 
number of jeeps rgguired every year depends upon the number of 
intensive flaying centres allotted year. Till 1972-73, 20 intensive 
flaying centres have been working in the country and they were 
provided with jeeps. Whenever a jeep is required to be provided for 
efficient working of the unit, the Commission moved the competent 
authority and obtained the vehicle. No implementing agency has 
faced any problem of acquiring a jeep for running an intensive flay- 
ing centre." 

1.27. The Committee note that the production of the village 
leather industry assisted by the Commission increased from Rs. 91.17 
lakhs in 1.961-62 to Rs. 637.28 lakhs during 1972-73. According to 
.411dit, making allowance for increase of about 80 per cent in the 
 holes sale price le\,el during the decade (1961-62 to 1970-71), the 
ani~ual compound rate of growth ha5 been 14.1 per cent during the 
prrind. The Committee arc nut satisfied with this rate of growth 
ns  they find that while there has been more than a five-fold increase , 

in the ttun~bcr of persons employed, the production in real terms had 
CO:W up only by 370 per cent during the decade 1961-72 to 1970.71. 
Thai t h i s  was so inspite of the fact that the main emphasis of the 
Coni~niision was to introduce improved equipments in the village 
Icatlwr industry is inexplicable. The Commission should, therefore, 
invcsfigate the reasons for so marked a decline in productivity. 

1.28. The Commission have paid loans ~ n d  grants amo~tnting to 
Rs 682 lakhs to thc industry upto 1972-73. As against this, the pro- 



duction of Rs. 637 l&hs reached in 1972-73 o a  the fmce of it appears 
to be unsatisfactory. But the Commission feels that the production 
is satisfactory taking into consideration the outotanding working 
capital loan (Rs. 1.53 crores). The Committee suggest that some 
scientific norm should be devised by Governmeat/Commiasion to 
judge the satisfactory production of the industries assisted by them 
having regard to total investment both in the form of grants and 
loans paid by them. 

1.29. The Committee find that out of the t o t d  production of 
RQ. 637.28 lakhs in 1972-73, Uttar Pradesh alone accounted for 
Rs. 233.55 lakhs. The Committee would like the Commission to 
examine what measures including technological and organisationnl 
improvements are necessary to step up the production in other 
States. 

1.30. The Committee's attention was drawn to the difficuities faced 
by the tanners to get sufficient quantity of hides and skins, as the 
market was dominated by the private trade. The Commission was 
considering linking of flaying centres with the processing centres. 
The Committee were informed by the Secretary. Ministry of Indus- 
trial Development that the establishment of National Leather Deve- 
lopment Corporation was under consideration of Government. The 
Corporation's main task would be to organise proper slaughtering 
facilities and availability of raw materials to the weaker section in 
the industry. While noting the proposal, the Committee cannot help 
regretting that no concrete measures have been taken by the Com- 
mission and Government for the past many years in this direction. 
The Committee hope the setting up of the National Leather Deve- 
lopment Corporation will he expedited. Pending the establishment 
of the Corporation, necessary steps should be taken to remove the 
difficuities of village artisan in getting raw materials. 

1.31. The Working Group of Khadi and Village Industries in their 
report submitted in September, 1964 had recommended that aboli- 
tion or  buying over on a compensation basis the hereditary rights in 
regard to dead cattle and their carcasses by Panchayat Samities and 
Zila Parishads should be v i ~ o r o u ~ l ~  pursued. The CommlvGon had 
requested the State Governments before 186-4 to enact legislation 
declaring dead animals a State property or, alternatively, to demar- 
cate in all villages a piece of land for the purpose of flaying and car- 
cass utilisation and to make it obligatory on all concerned to flay 
dead animals at  the prescribed place. At the request of the Con'- 
missiorr some State Governmeatrr have issued i n s t r u c t h s  to the 



Eocol autboritier to iaue instructions to Plllcbayats to mt apart p l a e a  
for flaying of dead animals. The Committee regret to observe that 
the Commission has not taken steps to pursue vigorously tbe speciik 
recommendations of the Working Group made in September, 1964 
regarding abolilion and purehaw of the hereditary rights in regard 
to dead cattle and make reporting of dead animals compulsory. The 
Committee desire that this should be done forthwith and any legal 
difficulties involved should be resolved. It  should also be found out 
in how many villages, separate flaying places have not been demar- 
cated, so as to take further steps in this direction. 

1.32. The Committee note that jeeps with trailors have been pro- 
vided to only 20 intensive flaying centres which are stated to have 
been working till 1972-73. The Committee, however, find from the 
figures furnished by the Commission that during 1970-71, there were 
29 intensive flaying units. The Committee would like it to be examj- 
ned whether the other 9 centres are still existing and if so why 
necessary facilities have not been provided to them. The Committee 
would like the Commission to examine whether in areas where there 
is no intensive flaying centre. groups of flaying and tanning units 
could be provided with facilities fur transport of raw material. 

Employment 

1.33. The Committee desired to know the total number of persons 
engaged in the Leather Industry. In a bvritten reply furnished in 
this regard, the Ministry had stated: "Accordin3 to the survey con- 
ducted by Gokhalc Institute uf Politics and Economics. it is mention- 
ed that 5.56 lakh \vorkers a rc  engaged i n  the household sector of the  
industry who are carrying on the work of currying, t a n n i ~ g .  manu- 
facture of shoes. ~.t.pairs of shoes etc. The number ol workers 
engaged by the units assisted by the Commission was 33,67(: in 1971- 
72 which works out t n  6.0 per cent." 

1.34. Drawing attention to the statement the Commission was 
mga.ged in the task of rvolving objective criteria for assessing full- 
time/part-time/seasonal.continuous employment. the Committee 
enquired whether the criteria has been e ~ ~ ~ l v e d .  In a note. the  
Ministry replied: "The Leather Directorate o f  the Commission has 
evolved the criteria for assessing full time worker. A person work- 
ing 6 to 8 hours a day for 8 months in a year is considered to be a 
full  time worker. A person who works less than 6 hours a day is 
considered as a part time worker while submitting the employment 
report. For calculation. 2 part time workers is made equivalent to 



.I full time worker. Following are the details of employment pod- 
dion in leather industry of the Commission: 

Year Full-Time Part- Time Tor& 
No. No. 

1.35. The Committee enquired thc reasons for the low rate of in- 
crease in employment in the leather industry. The Chairman nf the 
Commission explained: "If you look at the amount which the Cow- 
mission normally spends on this industry, you will find that probbbly 
t he  highest expenditure for any year may be 30-35 lakhs. It  is not 
as though all the money that is needed is given and all the money 
which is wanted for a particular area is being spent. The village 
industry gets its share out of 3 crores and the leather industry gets 
from 20-30 lakhs per year." 

1.36. The statement below gives the average monthly carnlngs 
of a worker in the leather industry assisted by the Commisslon during 
the period 1967-68 to 1971-72: 

j. Other Schemes. . . ~ 9 . ~ 6  I 53.48 6 2 .  1 1  59.76 

1.37. In a note furriished to the Study Group of the Public Ac- 
counts Cornwittee which visited the Commission in 1972, the averaP 
income of a worker in the flaying industry, tanning industry and 
footwear industry during the Fourth Plan were given as 13s. 3 to 4. 
Rs. 3.50 to 5 and Rs. 6.50 to 10 respectively. Asked to explain the 



discrepancy in the two sets of figures of wages, the Ministry, in a 
written reply, explained the following position: 

"The two sets of figures furnished in the relevant replies rre 
given below in Table 'A' and Table 'B'. 

TABLE 'A' 

I1 Plan 111 Plan IV Pian 

I .  Flaying . . . . , rose 1 . 7 5  to 2 . 5 0  3 to 4 

2 Tanning . . 2 ' 5 0  3 3' 50 to 5 

T A B ~ E  ' B '  

Calculated Calculated daily 
average average earning of 

monthly a worker taking 
earning of z 5  working days 

a worker in a month 
1971-72 

The average earnings as shown at Table 'A' E of a worker per 
day for dorttg fu l l  tlme work. Whereas in Table 'B', 
though the figure is shown as the earnings of a worker 
for do~rlg fu l l  tlme work, yet \vhlle c a l c u l a t ~ ~ g  per caprta 
earning, earnings of full-t~me \vorkers as wc!l as part-time 
workers were taken together and clacuiation was done 
taking two part-time ~vorkers as one full t ~ m e  worker and 
th'rt 1s why thcrc 1s some negligible apparent variation 
bctivr.cll the wrnings shown in the tivo tables" 

1.38 The Committtw enquired how the earnings of a worker 
q a p v d  in thc v~llagc leather i ndus t9  under the Commixsion com- 
n a r ~ d  wjth the c.nrninr?s of those engaged in other settors of ~ f i d u s t ~ .  
the Sccwtary, Ministry of Industrial Development replied: ''1 would 
Wrtainly f 1 . 1 1 1 ~  agree that in so far  as the wage structure or income 
struc.!ure in this unnrganiscd sector is concerned, it cannot conlpare 
Ivith 1 t l t . s  income-structure of the organised sector where the work- 
men !(.,..T v:rrious means of imposing their rights.. . . . Now. .far ex- 

, ,  . , 



ampk, a man  who is earning Rs. 101- now or whatever it is, if he 
goea for a job in Bata, he  will be getting three times that  pay." 

1.39. The Chairman of the Commission deposed: ". . . . I have 
l o n e  around looking at  many units. The production per ~ m i t  will 
be roughly about 30,000 worth per year. One of the very best units 
may produce worth a lack and a little above. This is the size of 
the  units. I have visited many of thc small sale depots which arc 
running on a small basis with little money. That is what we call 
our small rural sector. I went to a small town where about 10 peo- 
ple were working insidi. and thcy were producing leather goods 
which were exceedingly good. They were selling their product 
about 30,000 worth per year. The facilities a\.ailable to the  workers 
in such a unit are  not to be romparcd u.ith the facilities available 
in  the organised sector. There is a diffcrencc between the chcmar 
who used to sit on the roadside of the village and made chappals and 
the fellow who is working today in these small units. The old 
chamar used to earn one rupee daily whereas this fellow gets 3 

minimum of Rs. 3.50." 

1.40. I t  was pointed out that ~f the decline in t h e  r.aluc oi morlc\. 
was taken into account. there would be actually a progressive rc- 
duction in the earnings clf a irorker in the  \.iliage leathd>r in dust^! 
under the Commission. while even in the other unorganised sectors. 
the wages were rising. The Vire-Chairnian of the Commission 1:x- 
plained: "So far as corn;;arisun of \\,ages of litbour is cuncerncd. 1 
think from the  point of \.iciv of leather industry which is i:rtdi'r 
our jurisdiction and taking intv cunbideration the cunditionl; prc- 
valent in rural areas. we will  ha\^ to find out what would bc !hc 
wages in the r w a l  areas as c ompared with other sertcrs ;I. ;i ~v)? ( , l c ' .  
including agriculture." 

1.41. The Committee note that during the year 1971.72, the tot:ll 
rumher of workers emploved in the v i l l n~e  leather Industry assisted 
by the Cornmis4on was 33,676 (17.961 full-time and 15.715 part-time) 

against about 6,000 (3 OCH) full-tirnth and 3.000 part-time) in 1961- 
82. The number of workers employed by the units assisted hy tho 
Commission was 6 per cent of the total number of workers engaged 
ir tbe house-hold sector of the industry. In 1970-71 full-time em. 
pkyment  in the village leather industry was about 15 per rent of 
tk full-time employment in all the village industries taken together: 
part-time employment was much ~ma l l e r  relatively, being 1-112 Per 
m t  of the total part-time employment provided by all the village 
iwlustries taken together. Considering that the objective of the 
eePusiuion is to create more emp(oyment in vjllagw the Commit' 
h m  feel eo~ferned to 6nd tbat during tbe p a r  1971-72 the number 



af part-time werlrers h the village leather industry decreased to 
15,715 from 16,873 in 167671. me Committee would like the Corn- 
mission to look into the reasons for this decline and take appropriate 
action. 

1.42. The Cemmittse are disappointed to find that in spite of ;he 
assistance provided by the Commission to the units and the intro- 
duction of technological improvements, the productivity has declined 
and, the average wage at the workers has not indicated satkfactory 
increase during the last few years. The all-trade average monthly 
wage per worker increased from Rs. 61.50 in 196748 to Rs. 73.50 in 
1971-72. If the rise in the cost of living during the period is taken 
into account, there would soom to have been actually decrease in 
terms of real wager. It  was admitted that the wage of a worker in 
t l~c other sectors of the industry was much higher The Committee 
~onsider tha t  it is the duty of Commission not only to disburse 
money but a l w  to ensure that i t  produces the desired results In 
\ i t w  of the fact the wages of workera in the village leather hdus-  
t r j  (who form 15 per cent of full-time workers of a 1  village indus- 
tries) continue to be very low, the Coinmission should pay serious 
attc.ntion to the prob10~1 

! 43 The Con~mi t tcc  desired to know t h c  number of persons 
!rn,r:cd under thcb Commissian's scheme. The Ministry stated as 
f !;,l,,vs: 

' ,A total numher of 621 persons u.crc t r x n e d  durlng the last 
fivc years from 1968-69 to 1971-73 In the \..lrious trades of 
h a t h e r  Industry under the aegm of the Commission, the 
break up of w h ~ c h  1s as under:- 



of the  centres trains different artisans. If w e  train 230 persons a 
year, it means w e  train many more in the  field." 

1.45. Asked whether there were proposals to expand the  train- 
ing facilities during the Fifth Plan. the  Ministry furnished the 
following reply: 

"Training facilities are being extended by the  Commission in 
Flaying and utilisation of other parts of carcasses. At 
present two such centres are being run under the  aegis 
of the  Commission where 4 months' training is imparted 
to persons in both theoretical and practical aspects of full 
utilisation of the various components of carcasses. During 
the Fifth Five Year Plnn period, it is proposed to take up 
extensive training programmr. to cover a larqe number 
of artisans in flaying and carcasses utilisation. To ensure 
the success in the programme. supervisory staff of the 
Commission and the State Board will he trained in t h r  
first instance in the  scientific methods of flaying and prc- 
senlation of hides and skins and utilisation of other corn- 
ponents of carcasses. Such trained supervisory staff will 
act as qualified trainers and will train \illage flaycrs by 
mmving from place to place so tha t  onc Supervisor couM 
train up about 80 to 100 villagc flnyers in a pcriod of cmc 
year. Yearwise details of thc trmnlnr: programme a r t  
given below: - 

1.46. The Committee regret that the Cwnmiwion hea not paid 
adequate attention to the tesk uf training workers. During the 
period 1968-69 to 1972-73, a total  umber of 621 persons were 
trained in various tradm of leather industry. The Committee 
regard this figure as too low considering that about 33,880 worker5 
are employed in the units assisted by the Commijion. The Com- 
mittee have baen informed that during t b  Plitb Pt.n period. 
it is ~roP08ed to take up extensive treiniag prgnmmc to cover 
a large mmbcr of supcrvisora and artisans in drying and caras. 
utiljeatba. Tbe Cammittee cannot over-cmpbrb the importencp 
of P r o m  methods of flaying and carcrsr uti lhtbn. Tbe Corn- 



mittee desire that particular attention should be paid to training 
of artisans in the States where this Village Industry has lagged 
behind. 

Marketing 

1.47. The Committee drew attention to the  following figures given 
In the  Statistical Statement to Annual Report, 1970-71 regarding the  
number of marketing depots vis-a-vis the  total number of units 
dealing with various aspects of the  village leather industry: 

1.48. The Comrnittcc asked whether the  Commission have laid 
down any policy regarding establishment of marketing depots having 
a Seari:~g on the t u ~ n - o v e r  of the un:ts. Tile Yxe-Chairman of the  
Commiss~on stated: " . . . .Three things a re  visualised. the first 
of which is the s tar t ins  of chain depots. Secondly, wherever accom- 
mod:i?icin is available in urban arcas. i t  is proposed to start  our  shops. 
I t  is alsc) proposrd to n p p r o x h  the S ta t r  T r a d ~ n g  Corporation and 
other agencies, whereby thc export of these products can also b e  
vis~mllscd We have regained the confidence that we can produce 
quality ~ n o d s .  As for marketing, our organisationnl structure may 
be r.cqulring some strength. Wc arc a1it.e to this problem." 

1.49. Asked whether the  Conimissinn followcd any marketmg 
policy, the Vice-chairman repl ied "50". The witness added: " . . 
Whenever the  conditions seem favourablt~ to us,  to establish 
marketing centres, there ,  we  can es tah l~sh  marketing centres. But. 
we have not made any cnlculatior~ of the potentiality and the co- 
relation of the  potentiality with the  marker We must admit that  
, . . . .  " In a written rcplv furnished subsequently, the  Ministry 
explained the following position: 

"The main purpose of t h e  p r o g r m m e  of Marketing depots is 
to facilitate the local artisans in the  purchase of raw mate- 
rials and  in the sales of  finished goods produced. T h e  
depots should generally deal in the following commodities: 



W 
(1) Raw hides and skins, (2) Finished Leather, (3) Raw 
materials and Chemicals required for tanning, (4) Foot- 
wear and Leather Goods, (5) Different components rer 
quired for the manufacture of foot-wear and leather goods, 
(6) Bone manure. (7) Meat Manure, (8) Tallow etc. 

The depots should store up various materials such as raw 
hides and skins, tanned leather, chemicals etc., and supply 
these materials to local individual a~rtisans and other pro- 
duction units a t  reasonable price during the season when 
prices of these materials fluctuate. A nominal commission 
may be charged considering the local conditions to make 
the depot self-sufficient. As far as possible the depot 
should be a common assisting factor to artisans of all cate- 
gories viz ,  artisans engaged in flaying, tanning and manu- 
facture of footwear and leather goods. The raw materials 
may be supplied to those parties from whom the depot 
will be purchasing the finished products. The purpose of 
the Depot would he that the raw materials arc supplied 
at a reasonable price so that the finishid products pur- 
chased from the local artisans can be sold to the con- 
sumers at a competiti\'e price and thereby promote good 
relation between the producers and the consumers of the 
goods. Thus, marketing depots will he playing a promi- 
nent role in the promotion of production activities hy 
facilitating supply of required raw materials a t  reasonable 
prices to the artisans and sales of their goods produced. 

With the introduct on of footwear and leather goods schemes. 
their production under the purview of the Khadi & Village 
Industries Commission has increased considerably over 
the last few years. To maintain the tempo of this prnduc- 
tion and to acnleve furthcr progress, ~t 1s essential that 
planning for their outlay is properly made and executed. 
To achieve this, it is thought proper that chains of shops 
are opened in the country to market the products pro- 
duced by various units under Leather Industry, such 
shops shall necessarily be. to b e e n  with, in the urban 
areas since in the rural areas, customers or ~onsumers 
could buy them from the production units directly. There 
would be two types of unite depending on the sales CaPa- 
city of the shops. 

The location of each type will depend on the locality. In 
other words, bigger types of shops will be located in the 
metropolitan cities, State Capitals etc., whereas the Smaller 
types of shops will be located in the district towns, indus- 
trial areas etc." 



1 50 The M m ~ s t r y  f ~ r n t s h e d  t h e  iollowlng provts~onal Agura i regarding the number of depots and the value of goods handled IbJ 
tbem relating to the pedod 1970-71 to 1972-73: - - . *d 

r -r 



1.81. Asked whether the Cornmiadon had dona rnylthing 50 pzw- 
wort spurt in the price of hides and skim, thq WosChairrmn 
rap]llsilg %e poiat 'is W. M d*dl &n policy  upp port. As T 
already mentiodcd, tbere are middlemeb Qn the markwt:" Hk added: 
'We try to do some thing in order to enable them to stmd on t h d r  
o m ;  but the high prices of hides and skins are beyond &r control."' 
Tbe Secretky, InduotriaI DeVelophlent stated: 'We were aware of 
the fact that there has been a certain rise in most ather r3w mate- 
riala So far zs this area is concerned, it is not a controlled area." 
He added: "So far the only thing we have done is to have thought 
of putting up this corporation to do it!' 

1.52. In a written reply furnished by the Ministry of IndustriaE 
Development i t  was stated: ". . . . . .In view of the fact that KViC 
intends to undertake a bold programme in the Fifth Plan, arrange- 
ments are being made to set up a market research cell in the Direc- 
torate of Economic Research. A Research Ofecer hes been trained 
by the Indian Institute of Foreign Trade in the market research 
methods. Detailed information has been collected in regard to sales 
centres and Khadi Gramodyog Bhavans. . . . . . " 

1.53. The Cpmmittee desired to know the steps taken to encourage. 
export of the product of Village Leather Industry. In a written 
reply, it was stated: 

"At present a large number of products of Leather Industry 
pfoduced in the Cottage Sector is being exported. These 
are Kolhapuri Chappals, artistic leather goods, leathe~ 
garments, leather sports goods etc., etc. Though quite 3 

good number of production units set up under the Com- 
mission are supplying these products for export, yet they 
do not derive any benefit The export order is secured 
by merchant exporters who export them. 

"A great portion of the leather items is being exported through 
State Trading Corporation. The Directorate of Leather 
of the Commission has been corresponding with the Stak 
Trading Corporation with a view to enlist the Cammission 
a6 one d the exporters so that the State Trading Corpora- * WW &t portion of their orders eecured through 

* tbe ChmMadr. The Cmmhiim in turn, would distri- 
2 bub thaw ooQrr te tbe vrrf6um prbduction unib and these 
various production units would enter into the export', 
rnUket directly through the Cbmmiadon. The response 
of t& Sbte M i n o  Caruont(0n so f&r hm ~~otatbodir.~* 



eomagiag. Vdf.?gLllr * mpwu $IrYlr, rn -beF 
of production centma were sent to the State Trading Cor- 
pwaflog i 10dQ. 4311 axamfit.tian it waa c w i i k i  that 
Lamt of tbd IWmb produced by o few selected societies 
we srparhbk &milady, tbe State Trading -ation 
in 1- m t e d  a sample of Rusut Leather as exportable 
and the response from the buyers was found favourable. 
Wowevq, so far the State Trading Corporation has not 
allotted any export order to the Commission. 

"The export of leathsr items from the units of the Colhmission 
will a t  a great fillip if State Trding  CorporPtion allots 
a portion of the order that it secures to the Commission 
and the Commission in tun will get these produck pro- 
duced at its centres and export through State Trading 
Corporation." 

1.54. During evidence, the Vice-chairman of the Commission 
stated: W e  were pursuing the matter with S.T.C. that we should 
be enlisted on the export order list. We were pursuing the matter 
at higher level. After our efforts, now it has been accewed that we 
would be enlisted as exporters and they would treat us 'bs associate 
member for that purpose. On that bass, we will set up the orgsnisa- 
tion for exports. That is the present position. We were helpless so 
far." 

1.55 The Committee asked whether the ~o&nission had ever 
approached the Small Scale Services Institute and the Central Lea- 
ther Institute with any problem. The Vice-Chairman of the Com- 
mission replied in negative. 

1.50. The representative of S.T.C. stated: "We are buying 95 per 
cent of the hand-made shoes from Srnall-Sde Sector, including Co- 
operative Societies, but we p k e  the Co-operative Societies' orders 
on an apex body whfch la nr)med 'National Federation of Industries 
Co-operatives'. lPla total export was 1.3 miElion pairs last year; this 
Year it would be abouf 1.7 million pairs." He added: Vmrn the 
Small Co-operatives we bought 70,003 pairs out of 13 m i l U h  pain 

. . . . .The hand-made sector consists of very small manufacturing 
units grouped toget/%& and d l a d  as 'Private Liadkd C m m e s '  
Where the olwehaMcrm w h idvldurl  d a a t t t r f i s g  unk~~a 

I . f . 4 1  i 
" "  i , . "  



13. The Committee asked why the Commission was not includ- 
ed in the lbt of exporters for leather goods in spite of the Cornrnis- 
aion's approach to the S.T.C. In thtr connection, they drew attention 
to the f f i t  some of the sample items produced by a few select- 
ed units under the Commission were certiAed by the Corporation as 
exportable as far back as in 1965. The witness replied: "We have 
taken their namplee but we have not been able to sell them; we have 
taken samples from Notional Federation of Industrial Co-operatives 
and we have been able to sell them." The witness added: ". . . . . .If 
they have some infrastructure which we have been able to build up 
in the NFIC, then we will place orders on them also. We have no 
diirlculty. First, this infrastructure will have to be built up." 

1.59. To a q q  M e t  the Cornmimion were informed that their 
goods, samples of which were taken, could not be sold, the Vice- 
Chairman KVIC stated "No". The representative of S.T.C. stated 
that ''we have told &em verbally. not in wribang". The witness 
added: UShr clhtbth was not that much apparent to us that the 
SOcictier behoag to the National Fedezation of Industrial Cospera- 
tivm .nd thme belonging to the Comna/bdon were separate.. . . . . We 
W there was a ~ .  queakiz of including it in our r~gjister until aa late 
but thm was m querSbn of laciudiag it in m reghter until ur late 
M ?&mlnu...... 09 

t ~ 5 % r ~ . u l e w d *  tbl~d wa8 b.tWw the 
~ ~ d ' . j h . I F L y y B d ' K ~ ~ W u & ~ b ~ &  
Netbad lhQntlaQ d Indurtria1 ~bopetmt iv~  which are under 
-m-4mm9=* 

YMW, 



MtP- J @ h W t h b . ~ ~ ~ ~ ~ ~  w, which 

in-procats control, They actually ~ ~ ~ ~ ~ , l i l i t y  in re- 
gard to the products which were coming hwn their constituent units. 
s9 fq the wma 4?$ ~&@?Jndustrksd ,4 cammed 
I Atid-from what 1 gathered-that that M T w s r  not ah- 
blished and this was one of the reasons why the Khedi and Village 
ZsbdwW Chtunhion ead State Tra- CmpmxWm could not 
come to ~ l m e  solrt of a settlement." Hc &Meti: "Naw tihe focal point 
has been estabbbe4. Xhrdi and Villrge b&stder Conmission has 
a g f d  b toke the responsibility in regvd to quality amd in regard 
to in-process control and they would be in the same h t i n g  as the 
National Federation of Industrial Cooperatives." 

n 

6.61. In a note subsequently furnished, the Ministry of Industrial 
Development stated: 

"SubsequentJy to the meeting of the Publlc Accounts Com- 
mittee, a programme of obtaining export order through 
B.T.C. by the Commission has been pursued with the State 
Trading Corporation and the matter k under,correspond- 
a c e .  The following line of action war, decided at the 
meeting held in the Ministry with the representatives OT 
the State Trading Corporation and the ghedi and Village 
Ixkdwrh commirsson. 

1. The ST' should play a more vigorous role in guiding and 
asshfhg the Khadl and Village Industries Commiuim in 
&a matter of crport of leather goods prduced by the 
various units under the purview of the KVXC. With this 
objective in view, it was felt that then ahould be a cen- 
tral pdnt of negotiation and that a technical group or 
conmaMbs be rct up, &t4g d a -Wive eoch 
of tbe Mndorab of Lasether d tba %tVIC, Ohe STC (Vil- 
lage Leather Export dda) and !ba& Wustries Ser- 
vice Inrtftote, which would MmWy units Eor export pur- 
pwm rrcrd would mmmmmd what tdmical assist- 
anee warM be raqujd  by & d t r  for arporb etc. 



1.68. A note prepand by the State Trading Corporation fn tlSis 
conmetion reads as follows: 

"In regard to failure of STC to promote export from mmge 
sector under KVIC there has been only couple of refer- 
ences made by f(Vl[C in 1066 and 1969 tor promoting 
export of their items. Export negotiations were not suc- 
cessful in these cases. 

"STC has so far placed order on 38 cooperatives through the~r 
apex body of National Federation of Industrial Coopera- 
tives, which is also under the administratwe jurisdiction 
of Ministry of Industrial Development-the same as 
Khadi and Vdlage Industries Commrss~on . . . . . . 

". . . . . .as a matter of principle, JTC is making a continuous 
thrust to expand its exports from the artisans cooperatives 
in spite of problems regarding inadequacies in quality and 
controls. 

"Regardmg the question of developing exports of leather- 
ware items, through Khadi and V~llage Industries Com- 
mission, we admit our failure to pursue with Khadi and 
VilIage Industries Commission 3s a separate entity as dis- 
tinct from NFIC We hope to amend this situation imme- 
diately and work out 3 programme with Khad~ and V~lldge 
lndus&ies Commission on bur own, to develop exports 
through KVIC as well. 

"Accordingly, at the subsequent meeting held in Ministry of 
Industria1 Development with the Managing Director and 
Director of Khadi and Village Industries Commission, lt 

has bee0 decided ' t h a t  while the KVIC organlses 11s 
errangements far inspection af materiob, processes and 
A n i h d  pmdWts, paekeging, handffng and transportation 
etc. ,STC would offer to KVIC trial orders immediately . , . in or&$ ) I  t~ initiate , . the programme. ' . -: 



"STC h t w e a r  designeqi would of c o w  be assisting KVIC, 
wbsrever such technical assistance is required, for pre- 
paration of samples as per market needs. 

"We propse to have frequent reviews of the progress in our 
programme to develop exports from ghadi and ViIlsrge 
Industries in order to ensure success in this programme 
even during current financial year." 

1.63. The Committee note that upto 101E78, 141 nmrbtimg 
depots were sat up under the aegis of the C o r n m i  for #a&- 
tating supply ef required mw matdab at reamatable p r i m  to 
artisans a d  for ode of the Ifaods p~odrteed by them, The CBan- 
mittee however flnd that dtbougb the numbn of marbthg depots 
increased from 137 in 1970-71 to 144 in 1,972-73, their sales turn-over 
decreased from Rs. 85.62 lakhs to Bs. 63.56 lakhs in 1972-73. Parti- 
cularly in Uttar Pradesh the sales. turn-over of 27 marketing depots 
in 1972-73 had declined to Rs. 9.27 lakhs from Rs. 22.57 laltbs in 
1970-71 in respect of 23 depots. The Committee suggest that the 
factors leading to decrease in .sates should be analysed wtth a view 
to taking necessari corrective steps. Further the average monthly 
$ale per depot is only about Rs. 3,700 which is indeed very low. 
The Committee desire that the Commission should see that the 
depots become viable by suitably diversiEying their sales. 

1.64. The Committee have been informed that in order to main- 
tain the tempo of production, the Commission propose to open a 
chain of shops in urban areas to market the products produced by 
the units of the leather industry. But the Committee regret to point 
out that, as admitted by the Vke-Chairman, the Commission have 
not so far made any study of the potentiality of the industry and 
i t s  collekation with the demand in the market. The Committee 
consider that it is high time that the Commission undertook a pro- 
per research or study of this aspect, and devise a proper marketiap: 
policy taking into considerntion the consumers' requirements. The 
Committee 8-t that it would bo useful to study the working 
~f some private manufscturar like Batas in this regard. 



u m a l q r c t r  POI)PCRCI @a? tU #LWXWC**  axp ported by 
+ ~ r " W r U ~ ' g W r S n t h %  rb bw ,Y.l*Lg .1131)#bg fbb Corn- 
~ J r ; Y u k 3 a t W g b b c ! ~ € k p o M h m C ~ ~ b i c e r t U e d b y  
the latop as exportable and cr;pi;la ih 1- r bt*f&suet Ieather 

8 accepted as exportable. But no order was placed. The Corn- 
Z h k q ~ d ~ m  t d o d  * tb. -'* W C .  t h t  these 
immpnd~ ccidd riot be sold me m *blly id-. 
ed about this, bat no hrtbetibn +@+eb M' w'ribg. The Com- 
mittee very much deprecate the apparent u~willingrrssa on the 
papt of tbe S.T.C. to deal with a Government organbed body. The 
Csminittee consider that it was the duty of S.T.C. to advise the 
thmdsdon aboat nay impm,vemenb needed in theb goods to 
make them acceptable to the foreign buyer. The Committee are 
mqurbd mt the explllathlll of the S.T.C. UWa a d d 4  mar fitnure 
to pursue Xhadi and MIlage IlraduaMes Cammbdoa w a separate 
entity as dbtimct from N.tioaP1 F d e m W m  mf Isdustrial Corpora- 
tbn". (S.T.C. p1b.t e d e h  an asrt.b toarsr+tivem tbroiaglr Natio- 
ad FdsrrrtJon of Idortrtal Corpartlar which ir an apex body). 

L66. Tbe CommSttea are surprised to learn that the Rhndi aird 
h a g e  kdirstriea ( h n m b s h  fn the put IWVCV c o d t a d  the 
Small Scale Services Institub or Centrd Lemther Ihcarch Insti- 
tute about any prdrlun The Corndttee u e  amdous that the 
CammLdoa s h d d  take adurntap  of tb wrvices d t h e  insti- 

b ~k the p r o b b  ef the village h t b r  ibdtutry and 
bring abont the mquIJk impmomenta to improo= d m  potential. 



VILLAGE PALM GUR AND OTHER PALM PRODUCTS. 

1 
INDUSTRY 

Audit FrPragMpk: 

2.1, O;C aim sugns yielding varbties of palm, only four are 
f w d  in India. They are (i) palmyra, (ii) wild date, (iii) sago and 
(iv) ooconut. 

Once upon a time mahufacture of gur, sugar and candy from 
the juice of date and palmyra palms was widely known and under+ 
taken in Bengal and Madras. With the advent of sugarcane era, 
this flourishing village industry rapidly declined. Revival of this 
industry began in 1935 when the All India Village Industries h o -  
ciation, soon after its formation, included palm gur in the village 
industries development programme. In 1937 when popular minis- 
tries were formed in the Provinces, prohibition policy was actively 
encouraged. In Madras and Bombay development of palm gur was 
encouraged by the State Governments as a counterpart of prohi- 
bition and for providing alternative employment to the displaced 
toddy tappers. With the attainment of -in 1947, deve- 
lopment of this village industry was taken up on an organised? 
scale. Tamil Nadu, West Bengal, Kerala and Andhra Pradeah are 
the traditional palm gur producing States. Mkr 1917 &orb were 
made to develop this industry in States otber than the traditional 
Stat- where the technique of gur production from juice obtained 
from palm treei~ was not known and Ppodrrtiorr mot undertaken. 
The development activities were transferred to the erstwhile All 
India g h d i  and Village Induotriae Board afZa itb follpl~~tion in 
Februuy, 10M. 

It t wtimated that there u e  about 10 c m n  pb trees (exclud- 
ing cocowt pub)  in the unanky of wbieb W pa cent are t a p  
path. hhnyra (84 per cent) dominote8 o w  date (Wper cent) an4 
sago (0.44 per wtlt). 



ThrJ pPilm gwr industry is essentially wsrronal in bnc:tar..hb 
%ma@ can be tapped for juice onlv in a certain ncmsm, wlWa vw4m 

the varkty of palm on the one hand and tba boatian tm tht 
ather. The muimum length qf, the tapping reaeon varlem fram 4 
to 8 months. At the beginning and the end d the m w n  the yield 
la m a l L  

In areas where prolibition is in force, there is, as a rule, a 
system of issuing licences either on individual W to utismr, as 
In Tamil Nadu, or to cooperatives or registered institutions aa in 
Maharashtra and Gujarat. Even in nomprdhibition anas in some 
States (like Bihar) licences have to be obtained for tapping palm 
trees for neera and gut manufacture, although there are no restric- 
tions for tapping the same trees for toddy purposes. In almost all 
the States the individual tappers and their co-operatives face 
several difficulties, mainly due to the excise rules, the conditions 
governing issue and renewal of licences and transportation of neera 
for sale in different areas. There are wide variations in the rates 
of tree-tax levied and the rates of tree rents charged for leasing the 
different varieties of palms for tapping for neera and gur purposes. 

The development programme of palm gur industry undertaken 
by the Commission comprises of:- 

(i) Organisation of production units, granting of loan for 
purchase of improved equipment, construction of work 
sheds etc. 

('ii) Training of artisans, supervisors etc. 

(iii) Publicity. 
(iv) Commercial operations (i.e., processing and sale of neera 

etc.). 

Total financial assistance disbursed by the ~orqrn i~sfod '  (Includ- 
ing assistance disbursed by the Khadi and Village f;ndustries Board 
prior to setting up of the Commission from April, 1957) for village 
i~dustries upto 1970-71 was Rs. 83.68 crores (grant Rs. 24.58 crores; 

'loan ks. %..I0 mres). Annually, the financial assistance waL 
Rs. 5.20 crores in 1960-61 while the average disbursement in  
1969-70 and 1970-71 was Rs. 5.86 crores. Thk share of' financial 

' sssistang for palm r increased progressively from Rs. 19 l a k h ~  
43.7 p& pnt) ie 1&81 to Rs? 124 lalshs (23 pr & h l&M-fij 

t and, Ra.: 128 l&k ' 7 @? 'cent1 Id 19$667 an3 thoreaitQi d d l e d -  
the aver&& of i&.%f'' and lb%-fi being o n ~ j ~ l % W 4  b d c  (2.4 
per cent). ~ o r r e s p o r r b i n ~ l ~ ,  p~du'ctfon of (fi palni . g u d l ~ d l ' N l e r  

9 *. 
U 



-- --- -- - * ------ ----- 
That in recent years this level of production has been achieved 

despite the virtual drying up of fresh financial assistance and that 
the grants given by the Commission formed only 0.6 to 0.8 per cent 
of the value of annual production are noteworthy. The value of 
production of village industries by the units assisted by the Com- 
m~ssion was Rs. 85.60 crores in 970-71. The palm gur industry, 
which till then had received (Rs 880 lakhs) 11 per cent of the 
assistance given by the Commission for all village industries, ac- 
counted for 7 per cent of this value. After village oil, gtfr and 
Khandsari, processing of cereals and pulses and village leather, this 
value was the highest amongst the village industries assisted by the 
Commission. Value of edible products (neera, candy and sugar) 
other than palm gur and non-oidible products @almyra fibre and 
stalks, mats o w  utility and fancy articles made out of pslmyra 
leaves) is l b l l  per cent of the total value of all palm products; 
the rest is accaanW for by palm grtl...' in 1970-71 the units assist- 
ed by the Commission produced about 3.1 per cent in terms of total 
potential ,eL\tput,& p&aputpr ,b the county. , 

In 181kMS8 && W Oomerktshn'started, the p a n t  e lhent  was 
about 46 f&&%-af m u a l  disbursement for Wlage ih&Wies* 
the laM w ~ k d :  baa be& progresive ndW&ti%f Ythe 

' <  I . A , ' <  . a  1,'- 



for vUage industries in general &, 20 per ceat 

~n I@?()-n iota1 epapl~ymeat in all the village Mucl6y units 
assisted by the Commission is understood to have been 1,04 lakh 
persons full-time and 8.75 lakhs "persons part-time. Employment 
in the palm gur sector was 3.03 lakh wholly part-time. Tamil 
Nadu is said to have provided employment to 2.20 lakh ~ t i s a n s .  
Of the total earnings of Rs. 14.14 crores from village industries in 
1970-71, palm gur accounted for as much as Rs. 3.47 e m .  The 
average income per day per worker in the palm gur indyrtry in- 
creased from Rs. 2.40 during the Second plan to Rs. 3.W-4.00 dur- 
ing the Fourth Plan. 

Like other village industries, the dominant organisationel form 
in palm gur industry is c*operatives. Of 23,500 villogc industry 
co-operatives, 3,500 (third highest after village leather and village 
oil) are in the village palm sector in which, in addition to the 
primary societies, there are State federations. At the all-Indla 
level there used to be the Akhila Bharatiya Tad Cud Sahakari Maha- 
sang which became defunct in 196566. Due primarily to mis- 
management, the State federations in M.)ranrbtra, Kerala and 
Mysore are under liquidation while the mamgammtr of the Bihar. 
Tamil Nadu, Madhya Pradesh, Rajastban and Utfv Radesb federa- 
tions have been superseded. The question of supraamion of the 
management of the West B~Q@ federation fr under consideration. 
The ComnMon disburser the finandal eMiskrrcs to State Boards. 
Unlike in other village industries, tha State Bwdr in turn have 
been disbursing the assistance to the State federa- whxh 
then pay to th primuy societial (id., tbe lut are not financed 
directiy by the state BoarQ). 

Upto 1ssS the Commiwforr'r pottenr udftllacs develop- 
ment did not sp&y the M i v a d d  &vdopm& rebmw; the 

Of thi~ dthctive pattern wa, th.t a .ubrbmtid portion of 
amdr diekared by the Cbnnbh W ~ O  otlltdl on crtrblish. 

-t-- TbbbbbearrseriglltIkoal10dB. 



T a d  N.du h.ll kwn the h d i v  pradu~er of p8lm gur and 
west Be& tisb @ In 1963-63 tbs sh.rc af tbm fetmer was 
38perc&WrrPrdd*htb?~. ircrcrark bra~entyem~(l$$$-~~ 
and 1970-71) Tunil Nedu's share har increased fo 68-7s par 
while We& wq.l'8 #hare slumped to 15-20 per cent. Des- 
pite m p ~  of prohibition in Tamil Nadu in 1971-72, production 
(2.44 lakh qufntda) in that State in that year was more than in 
1961-62 (2JO lakh quintals). On the other hand, in West Bengal 
where there has been no prohibition, the industry meived a seri- 
ous set.-hck in l963-64 from which it has not yet recovered-the 
annual production (quantity) from then has been only about half 
or less thrrn hdf of what it wu fn 196142 and lM$43 (1.82 lakh 
and 1.98 lrkh quintals). Since 1967-68 the industry in that State 
has shown aome 4gn8 of recwery-annual production recording rise 
from the all-time low of 0.61 lakh quintals in that gear ta 0.93 lakh 
quintals in 1870-71. In 1971-72 production was 0.91 lakh quintals. 

Gur produced from date palm is quite popular and there is an 
extensive village date pal113 gur industry in West Bengal The 
Commission's coverage of that industry in that State is negligible. 

In A n d b  Praderrh and Kerala, the other two traditional palm 
gur producing States, production d e c W  after ls86B7--produc- 
tlon in 1!37&71 being only about omthird of what it was in 1961- 
%? 

Assistance paid in Bihar in 1969-70 and 1970-71 was Rs. 16 
thousands and Rq, 59 thousands only while upto the end of 1970-71 
i t  was Rs. 36 1- (grant Ra 19 lakha; lpan Rs. 17 lakhs). Total 
production kus beua very mall. I t  was Rs. 50 thousands in 1-70 
and Rs. TI thousands in 1970-71. Employment wes only 190 in 
1969-70 @ 220 in 197S71. 

Upto 196647 Mymom d to produce about 8.60 lmkb quintals 
of palm guc; in arQr bi production its nnb: was imnedbtely after 
the four tn#fftfoad 8tatem (Tamil N& West Bertgal, Andhra m- 
dW u& librj6r). Ih tbt btrc QtZlioyh bmW of is con- 



CPofagraph 45 of '#~.~&fp& of # d d h -  
General of India for the year 1971-72-Unton Government 

" (Civil)]. 
' .  I ' 

2.2, & hj-, the di-ae of'. tbe ,'Khaki k Village 
iada@riep Comnziodon gave a backgoound of the yiUg@ Palm &ur 
haduetry ar foWw8:. .. 

"The Palm Gur Industry is 'one of the Village Indwltries with 
high empl&neqt potential. 58 per cent of the value of 
the hished product constitute the wage portion, the 
number of tappable Palms is computed to be a little 
over 6 crores. Though a correct estimation of the availa- 
ble Palms in the country has not been possible, it can 
safely be assumed that at least 5 crores of Palm trees 
can be immediately exploited. It has further been esti- 
mated that each date palm can give nearly Rs. 40 worth 
of useful artides every year. Similarly, each palr~yrah 
palm tree can give articles worth Rs. 80 every year. In 
order to exploit these resources fully, the Khadi & Vil- 
lage Industries Commission formulated programmes 
both for the traditional and nomtraditional States in the 
country. The programme in the traditional area includ- 
ed the teaching of the improved technique of tapping 
which would yield maximum quantity of Neera, t k  
construction of fuel saving furnaces, the introduction of 
boiling pans, the preservation of Neera as a beverage for 
sale, the marketing of Neera, Palmgur, Fibre and other 
Palm products on a large scale and the extension of 
credit facilities, training and research etc. In the non- 
traditional area the programme was to train tapper arti- 
sans in the technique of climbing, tapping, preparation 
of jaggery and other palm products. However, with the 
best of efforts the Commission could put forth the In- 
dustry did not meet with success in the non-traditional 
areas avinly because climbing the Pdmyr* Wee is a 
strenuous and hazardous to&. T b q r  wgs no existing 

-Let for p a h  products. Pmplq were not used 
b tbhpB. Ib, fa&, the mais sonstr~iat in, tba full, uvliea- 

t l Q p o l t b c , p r J 1 3 p r f s f h e ~ " i a @ # q  
6 48 w* mlP~d 

for near c~strantr to Wre to the p 



% the ~udit"Re&, ff is dated' tIut p e  &mirikRion has 
ro far disbursed a total of Re. 580 " 8 i b ' O f  Which the 
gnrat padon wy"6L.  23565 lntk w th8 balance loan. 
A d y ,  the .&mat figwe inchdm ttre ~rsceiptr, by the  
Colnmirsioa every year by way of repe;ys~pent of work- 
Ing eapbW loam which weoe w i n  llPrde wailable for the 
dedaphea4  of the hadustry, which did aqt really mean 

1 my ildditibn ta the tatd net availability of w.6  loan 
as nrch and hence constituted the grmsa amount tnd not 
tbs met omouat that is available in tbe pipeline. The 
xnaxhum amount outstanding a5 loon in any year should 
M y  be the dgure of the net amount available which 
is Re. 310 lakhs. 

"The Prohibition Policy adopted by the States had its r e  
percussions on the development of this industry. With 
the scrapping of prohibition, the tree rent increased by 
more than 100 per cent and the wages of the tappers by 
50 per cent to 75 per cent. However, wherever the  
artisans were in large numbers, like in Tamil Nadu, not 
all could go over to toddy tapping and hence Palmgur 
production went on, though on R diminished scale com- 
pared to the year before prohibition was suspended. 

"In other States, it had a definite set-back. With t h e  rein- 
troduction of prohibition in stages in Tamil Nadu, t h e  
production is bound to pick up this year. The Commis- 
sion has already initiated discussions with the State 
Government and the Tamil Nadu Khadi Board for t h e  
rehabilitation of the toddy tappers in the Palmgur indus- 
try. The proposals from the Tamil Nadu Board are 
awaited. I should add here that these propasah have 
since been received and are getting the Commission's 
most careful consideration. 



"'Apart from the manufactk of jaggery, the palrnyrah flbre 
has a good export market. The flbre is utilised in the 
manufacture of brushes and in the road-cleaning 
machines. The institutions financed by the commission 
are apnually exporting flbre to the tune of Rs. 25 lakhs 
to Rs. 30 lakhs to nearly 40 countries. The Commission 
entrusted the study of the podbillties of exporting 
brushes instead of fibre to the Institute of Foreign Trade, 
Delhi. Tht report by the lnstituk indicates that there 
would be good marked tor brusher in the United King- 
dom and some earnplea have a h  been obtained. The 
Commission is presently concentrating on this aspect and 
is equipping selected cooperatives with facilities to enter 
the exp& trade. 

The Comrnisldon has taken a deddan to conoeatrate In the 
flve traditionel States. In other States the Commission 
will extend finencia) ashbnoe only if the State Gov- 
ernments agree to bear a portion of the expenditure on 
the basis of concrete proposals." 



(Rs. in lakhs) 
-- --..- - ----.-.-- 

Year Grant Lorn __ _I-- -- "- -- 
1960-61 13'44 6.86 
1961-62 37'15 28.56 
1962-63 . 33' 52 57'42 
1963-64 33' 38 93 ' 02 
1964-65 29' 11  94'87 
1965-66 40' 70 48.56 
1966-67 25.26 102.45 
1967-68 5'94 29' 17 
I 968-69 5.17 35'92 
196~-70  . . 4 '  78 7 ,89  
1970-71 3 . M  11.19 
1971-72 2 ,  85 24.44 

,'l'llr figures arc as \ .ct~cd by Audit, 
.- -- - - - -- - - - - -- -. . .- - - - -- --- 

2.4. Asked the basis on which financial assistance was being 
granted by the Commission and the control it exercised over the 
utilisation of the money, the Vice-chairman of the Commission 
stated: "We can only have financial control moral control and per- 
suation. We have no other authority as far as the performance on 
the part of the State Boards is concerned." 

2.5. As regards the basis of grant of financial assistance, the 
witness explained. "Financial assistance is related to production. We 
give 30 per cent of the production achievements to the institutions 
in  the State. Formerly, wc were giving 40 per cent in some States, 
25 per cent in traditional States. Now, there is a uniform pattern 
and on the basis of targets formulated by the State Boards in con- 
sultation with the production organisations, and on the basis of the 
performave targets that are worked out by the State Boards, we 
give financial assistance. Even today. if the State Boards give a 
definite Plan. as far as thp development of the industry is con- 
cerned. taking into consideration the production figures, We will 
give financial assistance according to the pattern." 

2.6. The Committee drew attention to the statement made in the 
Audit paragraph that upto 1968 the Commission's pattern of 
assistance for development did not specify the individual develop- 
ment scheme and this defective pattern resulted in a substantial 
Portion of the fun& disbursed by the Commission being utilised on 
"tablishment expenditure. The Committee asked when the fact of 
the substantial portion of the funds being utilised for expenditure 
came to thq notice of the Commission and why no remedial action 
Was taken till 1989. In  a written reply the Ministry of Industrial 

stated: 
245 L.S.-4, 



"The provision of grant for promotional activity on percentage 
basis was taken advantage by the implementing agencies 
to meet establishment expenditure disproportionately came 
into real effect in 1964. 

"When the inordinate increase in establishment grant was 
observed in 1965-66, budget sanctions were immediately 
curtailed suitably., . .The pattern of assistance was how- 
ever revised in 1069 when the provision for promotional 
activity on pekentage basis was deleted. Comparative 
features of the relevavt points in the earlier pattern and 
revised pattern are as under:- 
Earlier Patrenr 

upto 1968 
Revised Partem : 
Revised in 1969 

Establitlmrenr ossirmce towor& salaries 
T.A. contingcnaes etc. for supervisorv 
and field staff and also expenses foi 
furnitures, rent etc. . . . . .  . . Nil 

xoofb Grant d i n g ,  tot  he requirement 
of ench State subject to the condition 
that the expenditure should not exceed 
xo0/, of the total expenditure for the 
scheme for the year. 

2. Propog~nda and publicity covering z Publicity and p ~ d r  covering 
expenses for literature, posters projec- literature, posters, C arts exhibits etc. 
tors, etc., and personnel, conferences at roo?/, grnnt, the quantum of which 
etc. will be decided by S. F. C. establish men^ 

expenses for a tech. squad consisting of 
At loo:, grant subject to the condition thnt I Senior Demonstrator, and Junior De- 

expenditure not exmding roo,, of the monstmtor at rooo; grant. 
total expenditure on the scheme tor the 
year. 

3. Training :-At State level Institution 3. Training consisting of ati n d  at 
covajnp buildmg ~ t ,  shcds, supend Regional Training h t m  a n ~ H ~ m s  
to tmneee and t c a c h g  stoff, raw ma- training antm, at prescribed reratcs 
tcrioLe equipments. for the approved y, salary to- 

prrraibc No. of tcochmg at.ffand eqrup 
rooO/;, grpot,aa per the requirement of, the ment for each anvse st prescribed limits 

States subiect.to thc condition F t  the at xoo':, grant". 
expenditure w~ll not c x m d  r 5 ,, of the 
totd expendim for the scheme for the 
w. 
2.7. The Committee enquired why the Commission's financial 

assistance to the industry dwindled after 1966-67. In a note, the 
Ministry explained as below: 

"It is stated that there has been a steady increase in the dis- 
bursement of funds from the year 196041 to year 66-67. 
Nevertheless by 1966-67 performance of some of the State 
Federations which were implementing the programme of 
the Industry was found to be far from satisfactory Conse- 
quently the Commission's Directorate undertook detailed 
inspection on the working of the Indust* in various 
States and this reyealed certain deficiency in the working 



of the units. There were considerable amounts as over- 
dues from the implementing agencies. I t  was therefore, 
not felt prudent ta release further funds before making the 
units work satisfactorily. Accordingly inspite of the de- 
mands from the various State Boards, funds were curtailed 
to meet essential requirements for continuation and also to 
expand such programmes which were found viable. 
Further i t  may be stated that by the end of the 3rd Five 
Year Plan some of the State Boards began liberalising 
their prohibition policies which had ultimate effect on the 
development programme of the Palm Gur Industry. Under 
the ci&umstances, it was necessary for the Commission to 
assess the programme of the industry to suit the new 
situation. It was, therefore, imperitive that further re- 
leases of funds were restricted in order to safe-guard the 
interest of the Industry and funds of the Commislion. 
After a period of restricted financing the Commission could 
slowely expand the programme by releasing funds for 
selected schemes which were found visible.. . ." 

28. Explaining the position further, the Vice-chairman of the 
Commission stated during evidence: 

"If we scrutinise the figures year-wise, in the peak-year we 
have disbursed Rs. 1.77 mores. As the money was with 
the State Boards, taking into consideration our require- 
ments, we were giving 40 per cent of the production target 
by way of working capital in the non-traditional States 
and 25 per cent in the traditional States. After 1968-69 a 
uniform formula was thought of and 30 per cent of the 
production target was visualized and payment made. 
Whenever we fix the target of production the past per- 
fofmance plus ten per cent increase of production is 
visualized and on the basis of those calculations the money 
is given. When we say that in the later years the dis- 
bursement was diminishing i t  means that the outstanding 
loan was there and the repayment was there. If we 
compare the figures, the oustanding loan in the pipeline 
was as follows: 

Rs. Crores 
I 966-67 3'19 
3967-68 . . .  2.90 
IW8-69 . . 2.98  
1-70 . . .  2.29 

1970-71 . . .  2.71  
1971-72 . . 2 '35  
'972-73 . . 7 ' 2 1  



So, during thew years Rs. 2 crores to 3 crores were available 
for production. Additional funds are released only on the 
basis of additional rkquirements. So, the concept is that 
disbursement should be co-related to production. While 
scrutinising the disbursement we have to take into con- 
sideration the amount which was at  the disposal of the 
institutian. On the basis of production and outstanding 
loans with the production units we can say that i t  com- 
pares favourably, as fa r  as production is concerned." 

2.9. The Committee desired to know the reasons for the dcrline 
in production after 1966-67. The Vice-chairman of the Commission 
explained: "That is not because of the stoppage of the grants. There 
are other reasons with respect to some States. If we calculate on 
the basis of State-wise production, on the whole the production had 
been sustained even though some variations would be there on the 
basis of fluctuation in the market on account of relaxation of pro- 
hibition." Enumerating the reasons for the decline in production. 
the witness stated. " .  . . .Prohibition is one. Second is interest by 
the State Governments. Third is the strength of the organisation. 
Fourth is the prevailing price of palm gur as compared to cane 
price. Fifih is the economic policy followed by the State. Sixth is 
the restriction on tapping neera." He added that "Some organiza- 
tional weakness is also there." 

2.10. In a note subsequently furnished to the Committee, thC 
Ministry further explained the decline in production as follows: 

. .The rebxationlscrapping of prohibition by some of the 
State Governments during the 3rd 5 year plan dealt a 
severe set back to the programme of the Palm Cur Indus- 
try. Prohibition was lifted in Kerala in May 1966, Mysore 
in October 1967, Maharashtra in December 1968, and 
Andhra Pradesh in 1969. So far ,  the development acti- 
vities of the palm gur industry were built u p  mainlv as 
an alternative 1.0 prohibition which was expected to 
implemented seriously througll-out the country by the 
various State Boards. Consequently it appears that a 
cadre of artisans fully wedded to the Industry with the 
requisite source of raw material could not be raised. Hence 
with the sudden relaxation of prohibition and the advert 
of toddy Industry, there resulted a flow of artisans who 
could not establish themselves well under the palm Cur 
programme so far. 



"The various State Federations and the All India Federation, 
which were set up to render needy services to the primary 
societies throughout the country could not function effec- 
tively, since they concentrated mostly on their depart- 
mental activities resulting in losses. The elected 
managements of these institutions also failed to manage 
the affairs of the federations properly resulting in mis- 

managmenet in certain cases. 

"Some of the new schemes particularly the production of 
palm sugar by vacuumatic process did not stand the test 
in field due to the technical deficiencies and had therefore 
to be c~~r ta i led .  Many of the societies which undertook 
production activities also found themselves not competent 
to run comm,orcial production units without adequate 
skill. Hence sanction of production units also had to be 
curtailed." 

2.11. Asked whether there was a fall in production in the industry 
not assisted by the commission during this period, it was stated 
that "the Commission does not have any record about the produc- 
tion of palm Cur  and other palm products outside the programme 
of the Commission. Hence it is not possible to ascertain whether 
there was any fall in production in the industry outside the Com- 
mission's programme." 

2.12. The Committee enquired whether the ban on tapping neera 
for production of palm gur has now been lifted in Mysore and what 
action had been taken to revive the industry in that State. In a 
written reply, the Ministry stated. "The ban on tapping of Palms 
for Neera and Palm Cur was lifted in Mysore in early 1972 as a 
result of the constant pursual of the matter by the Commission, with 
the State Government. Soon after, survey of the Palm Gur societies 
in South Kanara District which is considered as the traditional area 
lor the Industry in the State. was conducted by the Commission's 
Staff. A conference of the tapper artisans in the District was also 
convened at the instance of the Commission in April 1973. The 
various problems of the tapper artisan were discussed and it was 
decided to formulate a revival programme for the Industry. Accord- 
W ~ Y ,  a revival programme involving the grant of Rs. 33,8001- and 
loan of Rs. 3.7 l&hs for a targettcd production of Rs. 10 lakhs, has 
been worked out and approved by the Commission for covering 
about 800 artisans during a period of 3 years." 



trees etc. by different States. In a written reply furnished by the 
Mwstry it was stated: 

"In order to examine the excise rules prevalent in the varEous 
States and suggest uniform model rules so as to avoid 
hardships to the Palm Gur aritisans and simplify the 
control exercised by the excise authorities, the Commission 
appointed an expert committee in 1962. The Committee 
studied various problems connected with the iseue and 
renewal of licences for tapping palms for neera and gur, 
conditions governing the transport and sale of neera and 
also rates of tree tax levied in the different States and 
different regions. The Committee submitted their report 
in 1964 and the same was circulated to the various State 
Governments requesting for adopting the uniform rule5 
suggested by the Committee. 

"The subjects of excise rules and licences for tapping, levying 
of taxes etc. fall within the jurisdiction of the States. 
Unless the State Governments are willing to co-operate, 
it is difficult to achieve any uniformity. The matter is 
still being pursued with the State Governments." 

2.14. The Committee enquired what steps were taken to raise the 
level of production, the Vice-chairman of the Commission replicd: 
"During the discussion at the S t a t  Board level and during the dis- 
cussion at the G ~ v e r n m e n t ' ~  level, we tried to persuade them to 
change their policy. That is the only thing that we could do. . . .We  
are guiding them wherever they visualise production aspects. But 
when the policy comes in the way it is for the State Governments 

revise the policy. -For example, take the case of Tamil Nadu 
where the policy was favourable. Not only we have guided them 
but we have given them sufficient financial assistance baed  on the 
production figures." 

2.15. Asked to state the reasons fox' the failure of federations, the 
Vice-chairman stated: "The major reasons are, firstly, the concept 
of federation as an integrated structure was not visualised in the 
proper context. Secondly, funds were allotted to them and they 
were expected to paform the functions. But in some States i t  has 
beep. found that the money or the disbursement meant for one PUr- 
pose,. to serve the cause of the primaries, was not being properly 
made and the federations had not properly guided them. ThirdlY~ 
between the units as such there should be an integral link, there 
dLould be m inbgmd link betffwn ptbwia~  md faderanoflo 



The federation did not try to establish that link, did not provide 
sound leadership to gear up that programme," 

2.16. The Committee desired to be furnished with a note stating 
the organisational weakness in the industry, the steps taken to 
rectify the organisational weakness and improve the level of pro- 
d&tion. In a note furnished by the Ministry of Industrial Develop- 
ment, it was stated: 

"An ideal Co-operative Organisational structure on a 3-tier 
basis was envisaged for the Palmgur Industry. Accord- 
ingly, the primary societies were expected to be the basic 
units at village Ievel while the district federations would 
form the apex bodies at the district level and the State 
Federations at State level. In all, 11 States Federations 
were set up in the following States, namely-Tamilnadu, 
Andhra Pradesh, West Bengal, Orissa, U.P., M.P., Rajas- 
than, Bihar, Maharashtra, Kerala, and Mysore. Some of 
the States like Tamilnadu, Andhra, Gujarat and Mysore 
also had a few district Federations. At the all India level 
the Akhil Bharatiya Tad Gud Mahasangh was set up. The 
all India Federation as also the State level federations 
were expected to render yeoman service to the primaries 
by muting timely and adequate assistance in the form of 
finance and improved implements besides undertaking 
marketing operations' for the disposal of their products. 
These organisations with elected Managing Committees 
were essentially democratic institutions with practically 
little scope for official control in their day-to-day working. 
The management of these organisations were enthusiastic 
in taking up various de~elopment programmes. However, 
unfortunately they concentrated in expanding their de- 
partmental activities by incurring heavy expenditure and 
did not adequately serve the interest of the primaries. 
The federation and some societies invested heavy amounts 
in capital expenditure for undertaking production acti- 
vities for which they were ill-equipped both technically 
and managerially. Some of the federations concentrated 
only an promotional activities and subsisted themselves 
on grants received from the Commission for maintaining 
their staff. With a change in policy of the State Govern- 
ments in respect to prohibition and also curtailment of 
eubsldy by the Commission, some of these federations 
could net sustain themselves. The State Federations of 
Kerala, h j a s t h a n ,  Bihar and M.P, could be classified 



under this category. In the case of Andhra 'State Federa- 
tion, the trading operations conducted by the Federation 
sustained losses. The State Government's policy of res- 
tricting the Industry to only one district rendered the 
societies in other districts defunct. Even the Tamilnadu 
State Palm Gur Federation which had undertaken large 
scale development programme with over 1500 primary 
societies iniurred losses due to the large scale trading 
operations undertaken by them. On the basis of these 
experiences, the functioning of the federations which could 
survive the adverse effects had to be reoriented. 

"The steps taken in reorienting the organisational structure 
may be mentioned as under: 

(1) The State Federations of such of the States where they 
had not functioned effectively were allowed to be 
wound up. These were the federations of Rajasthan. 
Mysore, Kerala. Maharashtra and Bihar. The Federa- 
tions which had ran into monetary difficulties due to 
mismanagement of the elected Managing Committees. 
were superseded for a certain period. After rectifying 
the defects they were again revived for undertaking the 
development activities. The Federations that have been 
superseded and revived thereafter are Andhra Pradesh 
and U.P. The other Federations where managerial 
defects were observed and had to be superseded are t h p  
federation of Tamilnadu, West Bengal and M.P. Of 
these the Tamilnadu and West Bengal Federations are 
functioning effectively under nominated management. 
In the case of M.P. federation also efforts are in prog- 
ress to recast the by-laws and revive the federation 
under proper control. 

(2) In some of the States where adverse effects of States 
prohibition policy were felt, a change in production 
activity has been taken up. For example in Kerala 
where the production activities got confined to two dis- 
tricts with the advent of toddy, a new scheme namely 
weaving of cocoanut leaves mat has been taken up and 
is found popular. In Andhra where there are palms in 
abundance but tapping for gur is restricted to one dis* 
trict, a programme for exploitation of palm fibre has 
been taken up through the State Federation in the 
districts where palms are available. 



(3) With a view to bring financial assistance directly to the 
artisans a new pattern of assistance directly beneficial 
to the artisans has been evolved. As per this, an artisan 
is assisted for the purchase of improved tools and work- 
ing capital as per production. 

(4) In State where no effective Federations were in exis- 
tence, the State Boards were encouraged to take up the 
work of assisting the primaries directly. 

(5) The State agencies were advised to concentrate on 
viable schemes with particular reference to the market- 
ability of the products in the respective regions where 
they are produced, e.g. Maharashtra and Gujarat were 
encouraged to expand neera scheme as there was little 
scope for palm gur in these States." 

2.17. The Committee deseired to know the reasons for the Akhil 
Bharatiya Tad Gur Sahakari Mahasangh becoming defunct in 
1965-66. The Ministry replied as follows: 

"The Akhil Bharatiya Tad Gur Mahasangh was initially vested 
with the reseponsibility of implementing promotional 
schemes like conducting training, undertaking demonstra- 
tion and publicity work and implementing the programme 
of the pilot demonstration stations. On watching the Per- 
formance for about 4 years, it was observed that the 
Mahasangh could not effectively implement the prog-, 
ramme of running the pilot station and consequently the 
schemes were withdrawn from the Mahasangh. Further, 
the Mahasangh was required to undertake commercial 
operations so as to generate adequate funds for maintain- 
ing its staff for which the Commission was assisting 100 
per cent grant. The Commercial operations undertaken 
by the Mahasangh however did not prove profitable and 
ultimately the Commission stopped assistance towards 
establishment grants. Mahasangh could not sustain itself 
and became defunct in 1965-66. It may however be stated 
that the Mahasangh which is an apex body of the various 
state Federations could not get the required service facili- 
ties and support from the State units which were them- 
selves not sound in working." 

2.18. The Committee desired to be furnished with a note on the 
unsatisfactory performance of palm gur industry in West Bengal 



and the remedial steps taken. In a written reply furnished by the 
Ministry of Industrial Development, i t  was stated? 

"West Bengal is a traditional State for the Palm Gur Industry 
It is estimated that the State has about 14.5 lakhs palmy- 
rah palm and 13 lakhs Date palms. 

"The programme under the palm gur industry was initially 

implemented through the State Industries Department. 
However, when the State Tad Gud Federation was estab- 
lished in 1955-56 the implementation of the programme of 
the Industry was transferred to the Federation by the 
State Board. The funds for the programme were sanc- 
tioned to the State Board which routed it  through the 
State Federation for implementation. The Federation has 
under it 129 primary societies assisted for the Palm Gur 
Activities. The Federation undertook promotional 
activities as also commercial operations. Certain defici- 
encies in the working of the Federation were observed 
and an enquiry was conducted by the Assistant Registrar 
of Cooperative Societies, West Bengal in November, 1961 
when he suggested the need for a fulltime executive officer 
for the Federation, retrenchment of excess staff and for 
increasing commercial activity. The Registrar of Coope- 
rative Societies of the State endorsed the report and re- 
commended for further financial assistance to the Federa- 
tion vide his letter dated 25th January, 1962. The com- 
mercial operations have begun running into losses after 
19644% and Federation was not able to make repayment 
in time. Therefore, no funds were disbursed during the 
years 1965-66 and 1966-67. 

"It appears that no proper financial control was exercised in 
the working of the Federation even though representa- 
tives from the State Boards and the Registrar of coopera- 
tive Societies were in the Board of Management of the 
Federation. An enquuy was conducted in April, 1972 on 
the working of the Federation by the Deputy Reg~strar of 
Cooperative Societies which revealed grosa financial irre- 
gularities. As a result, management of the Federation has 
been superseded in January, 1973 and following have been 
appointed as member of the new administrative Board: 

1. Deputy Director of the Industries (Cottage)--Chair- 
man. 



2. Deputy Registrar of Cooperative Societies (Khadi)- 
Member. 

3. Executive CMcer (West Bengal Khadi and Village 
Industry Board)-Member. 

"A representative of the Directorate of the Commission con- 
ducted a detailed study of the working of the Federation 
and the present situation of the industry in the state and 
formuIated certain viable proposals for revival. 

"The new Board took a decision of serving the primaries 
effectively and also of expanding the commercial activities 
of Federation to ensure remunerative returns to tile arti- 
sans. Five Zonal Offices of the Federation have been re- 
vived. The production Centre of the Mahasangh has been 
put into operation as also the Sales Stalls. Steps have 
also been taken to survey the working of the primaries 
and assist them both technically and financially. The Corn 
mission has also approved a revival programme for the 
Industry in the State." 

2.19. The Committee desired to know the reasons for the fall in 
production in Bihar, Andhra Pradesh and Kerala. In a note fur- 
nished by the Ministry of Industrial Development it was stated: 

"In Bihar, the production came to the maximum of Rs. 6.37 
lakhs in 1962-63. It was mostly through societies which 
were assisted through the State Board with an apprecia- 
ble amount of grant. Later the emphasis was shifted to 
departmental centres numbering over a dozen set up by 
the State Board in various Districts. These centres under- 
took commercial activities and incurred losses. The socie- 
ties were therefore not able to receive adequate assistance 
and the production declined. 

"The Commission's Directorate undertook a detailed study 
on the working of the societies and the departmental cen- 
tres in 1970-71 and the Board was advised to close down 
all but 4 departmental centres which showed prospects of 
improvement. f i r t h e r ,  it was advised to extend service 
facilities to the dormant societies and assist them for via- 
ble schemes. The Board has already taken some steps 
and signs of improvement in production are now notice- 
able. 



"In Andhra Pradesh prohibition was lifted in the year 1969. 
The State Government refused to issue licences for neera 
sale throughout the State and permission to tap palms for 
gur making was restricted to only one district namely 
West Godavari. As a result of this, all the Cooperative 
Societies dealing with the lndustry became defunct in the 

districts, other than West Godavari. The State Federation 
which ran into financial trouble was superseded and an 
officer deputed by the Commission managed its sffairs till 
1971-72 when the supersession was vacated and a n  elected 
management took over. 

"The Federation and the primaries were assisted for under- 
taking palm fibre production in addition to jaggery mak- 
ing. It is proposed to extend further assistance to improve 
fibre processing ar.d jaggery production work to selected 
societies after due feasibility studies. 

"The relaxation of prohibition in Kerala in 1966 affected the 
Industry very severely. Many of the tappers turned to 
toddy trade particularly in the regions of coconut and 
Sago Palm tapping. The production fell by about Rs. 58 
lakhs in 1967-68 from the previous year. 

"After the initial impact of the relaxation of prohibition, 
efforts were made to study the problem facing the socic- 
ties which survived and they were assisted to sustain pro- 
duction. A scheme of coconut palm leaf weaving was also 
introduced under the Industry which was found pcpular 
for providing employment to many unemployed village 
artisans." 

2.20. The Committee drew attention to the observation made in 
the Audit para that the Commission has not succeeded in improving 
the productivity in the palm gur industry by intrducing technolo- 
gical improvements as it has been able to do in the case of many of 
the village industries. In a written reply furnished by the Ministry 
of Industrial Development, i t  was stated: 

"Ever since the inception of the programme in 1950 or so the 
Industry had made considerable progress mainly due to 
the introduction of improved technology involving improv- 
ed implements a rd  machinery and also production techni- 
ques. This could be verified from the following facts: 

"The tapping operations have been improved cons~derab l~  



by the introduction of better tapping knives and also bet- 
ter method called daily tapping technique in date palms. 
Aerial rope ways, bamboo ways etc. increased the produc- 
tivity of the artisan. Agronomical treatments to palms 
have been standardised for increasing yield of n e r a .  The 
juice clarification technique has been improved by the in- 
troduction of standard deliming technique with a simple 
filteration. The furnaces have been improved by the 
introduction of Kifayat furnace. Mufeed furnace, Saha- 
kari furnace etc. which cut across the fuel consumption by 
over 50 per cent. The candy boiling technique has been 
improved by the introduction of improved pans and crys- 
tallisers. In the sugar production even the vacuum tech- 
nique of manufacture has been introduced. In neera cat- 
ering flash chilling method, deep freezers etc., have been 
introduced and this has contributed to higher turn-over 
in neera catering, throughout India. A number of im- 
provements in respect of implements and techniques have 
also been introduced together with other processi~g like 
byproducts processing, fibre extraction ap,d processing leaf. 
colouring etc. In fact it mav be stated that modern science 
and technology have been brought to considerable use in 
improving the producti\,ity under the Palrngur Industry." 

2.21. As for the improvement effected as a result of introduction 
of the above measures, the ViceChairman of the Commission stated 
during evidence: 

"By scientific prunning. there is improvement by 70 to 75 per 
cent in the yield of neera. Aerial ropeway system and 
treeclimbing earning capacity increased by 50 per cent. 

. . . . The earnings have increased. quality has improved." 

2.22. The Vice-chairman of the Commission added: 

"At the moment, palm sugar is required to compete with cane 
sugar. . . .now he (the tapper) tape only 30 trees and on 
the basis of improved methods he can tap 90 tress; then 
the cost of production goes down. Then thc palrn sugar 
can compete with the cane sugar." 

2.23. During evidence the Vice-chairman stated that the e x p r t  
of palm fibre r o e  from Rs. 6.9 lakhq in 1964-65 to Rs. 17.28 lakhs in 
1971-73 and Rs. 22.74 lakhs in 1972-73. The Committee wanted to 



know whether cost analysis of palm gur had been made srt any point 
of time. The Committee were informed as follows:- 

"The price of palm gur is dependent on the price of cane 
sugar and cane gur in the country. Hence it has been 
varying from year to year according to the price variation 
of cane gur. It is known that the scarcity of sugar in the 
country has  caused a considerable price hike of cane gur 
in theylast few years and the price of palm gur also kept 
harmony with that of cane gur generally, the difference in 
the price of cane gur and palm gur remained narrow in 
the traditional States like Tamilnadu, .,West Bengal and 
Kerala and often the palm gur used to cost slightlv more 
in these States. However, in other States palm gur gene- 
rally used to cost about 20 to 25 per cent less than that of 
theVranging cane gur prices. . . 

"Cost analysis of palm gur were made from time to t h e .  
First statewise analysis was made in 1957 during the 'palm 
gur price fixation enquiry'. . . . Again, all India cost analy- 
sis were conducted in 1963 when the palm gur marketing 
enquiry was conducted. . . . " 

2.24. At the instance of the Committee, the Ministry furnished a 
statement showing the number of persons employed in the industry 
assisted by the Commission, during the years 196041 to 1971-72 
which is given at Appendix 11. The number of persons employed 
decreased from 3.25 lakhs in 1960-61 to 2.28 lakhs in 1971-72. 

2.25. On the question of employment potentiality in the industry, 
the Vice-chairman of the Commission stated during evidence: " .  . . . 
the percentage of our tapped trees is so small that there are a num- 
ber of trees which are required to be tapped and we are not in a 
position to tap them. The constraint is the number of tappers and 
the traditional art of climbing the trees and in spite of our best 
efforts the constraint has been the number of tappers. . . . 6 crores is 
the tappable figure and 1.75 crores is the number of trees tapped.. . . 
If all the tappable resources are exploited it has got a tremendous 
potential. There is no doubt about it. As far as we are concerned, 
we feel that because of the traditional nature of artisans and the 
enthusiasm to take up this sort of climbing is going down and, 
therefore. . . .if some climbing device is invented and. . . ; that device 
is made use of by persons, then only new tappers would come. 
Otherwise, the raw material is there, the viability is there and the 
market to some extent is also there but the main constdint is the 
number of tappers." The witness added: . . . I n  nbn-traditidnal 



States, the Commission wanted development of promotional activi- 
ties because potentialities were there. From economic and employ- 
ment point of view the Commission started such promotional activi- 
ties. But of course there was not much response and we must admit 
that. We were not successful to the desired extent in regard to non- 
traditional States. With regard to Kerala and Mysore because of 
prohibition relaxation there was a drop in employment figures. The 
employment Agure was sustained in Tamilnadu though variations 
would be there. It depends upon various factors including the capa- 
city of the State Boards. They chalk out the programme. They as- 
sess the potentialities and proceed on the basis of their own assess- 
ments and in this way programmes have been undertaken; of course 
there may be variations as far as employment goes. But by and 
large where the fall is not appreciable, i t  is mostly due to relaxation 
of prohibition." 

2.26. The working Group on Khadi and Village Industries in para- 
graph 17.8 of their report submitted in September, 1964 had observ- 
ed that only about 50 per cent of the persons trained had been ah- 
sorbed in the industry and thus there had been a high percentage of 
wastage of training facilities. Asked how, in view of this, it could 
be said that there was inadequacy of tappers, the Chairman of the 
Commission replied: " .  . . .When we mention about inadequacy of 
tappers, i t  is in relation to the whole of India. That is why I said 
even today there are far more palms in non-traditional areas as a 
whole than in traditional areas. When you take the whole picture, 
the inadequacy of tappers becomes apparent." 

2.27. In regard to the training facilities, in a note furnished by 
the Ministry of Industrial Development. it was stated: 

"Training under Palm Gur Industry is particularly import- 
ant as the technique of neera tapping and Palm Gur is 
highly specialised and so also the art of Palm Gur and 
Palm products making Initially the Central Palm Cur 
Training School which was developed into the Rharatiys 
Tad Gud Shilpa Bhavan. Dahanu, formed the focus of 
training activity under the Industry. The Bhavan used 
k> conduct 18 courses of Training covering the various as- 
pects of the Industry from tapping to the organisatimal 
work required for managing and controlling the Coopera- 
tive Sodeties under the Industry. Whereas the organisers 
c o w  was of 12 months duration, the technician's course 
Wes of 6 months and other courses were of lesser periods. 



"The State Boards and other agencies were aleo encouraged 
to conduct artisan's trainings in the fleld for short dura- 

tions extending from 3 to 6 months. This helped the 
training of local artisans in the various techniques adopt- 
ed under the Industry. Later on the State Boards were 
assisted to set up State Training Institutes for impartinq 
training in artisan's courses and supervisors' cournes. 

"However, by 1966 the Commission decided to rationalise 
the Training Programme under the hdus t ry  and set up a 
committee for studying the progress of training at differ- 
ent levels and suggest measures for making the training 
more effective a t  lesser. On the basis of the report sub- 
mitted by the Committee and accepted by the Comtnission, 
Training Programme under the Industry has been recast. 

''The State Level Training Institutes were abolished i n  
1967-68 and in their places 3 regional Training Centrcs: 
one at Cuddalore in Tamilnadu for the southern region. 
another at Bhaugram in Orissa for the south eastern re- 
gion and third at Devavasan in Gujarat for the north wes- 
tern region were established. These training centres con. 
duct courses based on the scope of development of the 
Industry in a particular region. The courses for the diffe- 
rent Centre are as under: 

1. Artisans Training course for tapping and gur making. 

2. Palm leaf processing course. 

3. Palm fibre and b u s h  processing training course. 

4. Palm candy making course. 

5. Palm' plantation course. 

"The Bhartiya Tad Gud Shilpa Bhavan has been a l l o t t d  
the advance course in Palm Gur technology which covers 
a period of one year in addition to short refresher courses 
on selected aspect.; of the Industry. As regards artisans 
training in the field, the various State Boards are being 
assisted to conduct Training Coursa  through Coopcratjvc 
Sodeties in regions where Mope for developing the Indlls- 
t ry exists. . . . " 



8.20. The'nahbsr of d w z r s  and othr  trained under the fndw 
@v la ahbwn belbw? 

S. No. Yedr up?o ~ o t r l  number Wried 

__I_- -- 
2.29, In a note furnished in thfe regard, the Mlntstrp explained: 

"It may be seen that there was a fall in the total number of persons 
trained from the period 1960-61 to 1971-72. This was due to the fact 
that while in the initial period when there was prohibition through- 
out the country, there was need to extend large-scale training faci- 
lities to rehabilitate the ex-toddy tappers in the Industry, while in 
later years, with the relaxation of prohibition the stress was more 
on consolidation rather than expansion. As a result of the rationali- 
sation of the training programme, the State Level training institu- 
tions were abolished in 1967-68 and this resulted in the further fall 
in the number of trainees in the years thereafter." 

2.30. The Committee eaquhd about the measures taken to give 
Publicity to a improved techbLqueo in the industry. In a written 
reply, the Minlrtry rtabd: UPublicity of the various products of 
the Palm Gur Indtrrrtry together with the improved techniques and 
245 L.S.'. 



apethodo adopted i s  undertaken through ,t@ v* State Boards 
and also through the departmental units of the C~mmisdon  likq the 
pilot stations. The State Boards are assisted to maintain demonstra- 
tion units equipped with the required publicity materials. q e s e  
units conduct publicity work in the field by undertaking production 
b;f the vaWxrs prm!lutt~ -of the fn"dumyUSTfi~ Tlnpmea tetnfl'V$'les. 
The pilot stations of the Commission use to work as extension aen- 
tres by running model commercial operations in their -respective 
areas, thus bringing to the public the various products of the Indus- 
try at reasonable rates, The products are propagated al<o through 
the medium of exhibitions and special demonstration squads.. . . . . 3) 

2.31 The following information was furnished regarding the 
amounts disbursed towards publicity and demonstration during the 
period 1960-61 to 1971-72. 

p.-..-.---.--p -- 
!in lakhs of Rs.) 

- - - -- .. -- 

2.32. The Committee desired to know the steps taken to popular- 
Ise the products of palm industry. In a note it was stated: 

"The Commission has been taking active steps in popularis- 
ing the various products of the palm gur industry through 
departmental centres and also by assisting the implement- 
ing agencies in promoting their sales. Various posters, 
pamphlets, folders etc., required for publicity are also pre- 
pared from time to time and distributed. 



2.33. The Committee feel concerned over the serious setback in 
recent yeurr d e r e d  by the P h  GUT and other Palm products In- 
dustry assioted by the KhadidYnd Village Indnstrfes  amm mission 
The production w b h  baa ?beat from 6.8l lsLh quilltab in 186l-62 
to 9.41 lakh quintals in 1WS-86 progressively declined to 4.75 lakh 
quintals in 1970-71. The main reasons for the setback were organi- 
sational weakness and mismanagement in the cooperative strac- 
ture of the Industry and the scrapping of prohibition in some S t a t c ~ .  
These two factord led to redactioa in the &m~dP1 assistance to in- 
dustry given by the Commission in the form of loans and grants. 
The financial assistance to the Industry which had progressively 
increased from Rs. 20.30 lakhs in 19@-61 to Rs. 127.71 lakhs in 1968- 
67 dwindled to Rs 14.85 lakhs in 1970-71 

2.34. The All India Federation (Akhil Bharatiya Tad Cur Maba- 
sang) which was vested with the responsibility of implementing pro- 
motional schemes as an apex body of State Federations became 
defunct in 1965-66, after the Commission stopped establishment 
grants. The commerical operations undertaken by the All India 
Federation did not prove profitable. The All India Fedmt ion  and 
11 State level federations were espe&ed to tender yeoman service 
to the primary cooperatives by providing timely and adequate assist- 
ance in the form of finance and improved implements besides 
undertaking marketing operatioms far the disposal of their prodncts, 
Regrettably tbase Stab fedamtioms concentrated on expanding their 
departmental activities by incurring heavy expenditure and they did 
not ndequately serve the interests of the ~remaries.  The federa- 
tions in some States invested heavy amount in capital expenditure 
for undeat- prodoetiv~~ .etittftieo for which tbey warc ill-cqrrip 
Ped both tecbnidly and mamgddly.  &w of tbe federations 
Concentrated oaly an praaaottolul rctfvEtiea and mbsi&ad on qr.nts 
received from the k mrfntahfq their staff. Tbe 

I elected representatives of these institutions failed to manage the 
of the federstion properly, resulting in mimanagement in 



t 3 S . T h e ~ t r b a ~ ~ o f t b e b d t U t b e ~  
~l)er-$bve @!@we PD* b*&m slr*d)Y lCdand due Q m i r a -  
t i d  weakness and mismaaagemeat of funds. The Comnd#ee fee1 
that the Commission did sot  keep tbe watch w e r  the affairs of the 
federations teat it shodd have. Tbe Committee desire that neces- 
sary folhw up action sboqld be taken by the Commission to s ~ e  
tbot tbw * weaa aerp~onpJOle fw rPimnae- of rsnsgcss 
and the losses that were incurred and adequately dealt with. The 
Committee wouid like to be informed fully about the oction taken 
to  reeover outstanding loam due from the defunct All hdia Fede- 
ration and State Federations. 

236 The Committee hope that in the States where the Statc 
Fedemtions have been revived, necessary steps wil l  be takn to keep 
a constant check over their functioning 

2.37. The Cmvpitteo w e  -xiow that in the States where FeJc- 
rotions have bnen w m d  w, t4e C0mmi;Mior) md t4) Stab Boards 
would pgy due atteqtion to the Weregts ~f tip p r i ~ a r i e ~ .  The Com- 
mittee understand that in some States, the Commission propose to 
extend financial ~ssisance pnly if S@$e $overn~e",ts  a p e e  $0 hear 
a portion of e x p e n d i t ~ e  o.n the b e  of cpnqr* ~ r q ~ o d s .  The 
Committes hope Mt the Comqairsdon will not give up itr efforts to- 
wards the development of the industry in these States. 



bibition, tbe reat for the tame Mteased by mom fbm 100 per rent 
aad the -4- d * t8- by 50 per cea)t t o  75 *r &. Roiv- 
ever, .in Tamil Nadu abere preYlbitia w a s  semppdd i m  1971-72 hot 
all mrkm could go ovbr tr WUy tap@= tral b e t  mlm gar pro- 

I b a  m tLM# w II dhhbbed d - to the 
year bdoM prohibition was ettspended. T8c Celhlrrlttee desire that 
the Comadscdon s h M  additsr t h d l v e s  to tbe neiw situation amd 
take necessary measures in consultation with State Governmarts 
to sustain the paim gvr industry. Efforts already made fo r  the 
diversidcation of the indugtry in some State should be intensified 
and extended to other States. 

2.39. The Committee .find that there is n? uniformity in the ,ex- 
cise rule6 firevatknt iir" tke 4arioCs Sta4ies &%% iduf'fs in hardsfips 
to palm gur artisans. Tbe Commission appointed an Expert Com- 
mittee in 1942 to study the problems connected with the issr~e and 
renewal of licences for tapping palms for m r a  and gur, conditions 
governing the transport and sale, neera and alw rates of tree tax 
levied in tde different $tales and regims. The Committee 
regret that aithough the expert committee submitted h e i r  report 
in 1964, tbe uniform rules suggested by them have not beCn adopted 
by the various State Governments. The Cqmmittee desire that 
this maCter should be vigo iody  pursudd ~ i f h  the &at3 &hem- 
ments. 

2.40. Tbe Committee note that the ban on tapping of Palms for 
Neera and Palni Gui  was lifted 'in &ysore in early 1972 as a I'edlt 
of the comtant prvsoit of the matter by the Chdsdon with tbe 
State Government. The Committee desire that vigorous steps 
should be taken to help the revival of the industry in the other 
States. 

2.41. The Committee understand that the palm fibre has a good 
export potentiai. During 1972-73. the value of export was Rs. 22.74 
lakhs. A survey was undertaken by the Indian Institate of Foreign 
Trade to e- lo^ the potentiality of exporting palm fibre and its 
prodact'' to i a u b ~ d  I& 17 W , W S A' M' J&. Tbd CeidRtee 
desire that necessary follow up adion on the report of tbe survey 
should be taken expeditiously and the Comission sboald pay ser- 
ious attention to tbe export of palm flbre and its p d u c t a  

2.42. pb, important factor whicb aifects the industry is Ybat the 
price of palm gur is dependent on the price of cam s a w  ctad cane 
Wr. Tbe Committee understand that in ma-traimionrl W c s  
palm qur generany used to cost about 20 per etdt to 25 per cent less 
than that of the prevailing cane gur prices, while the d i d k m m  



,the price remained n a d w  in the traditional Stabs ltka 'Minil 
Nadq West Ben.@l end Kerda and oft- the paim gur Psed' tolemt 
dfOhtly more ip t h e  States. Tbe cost analyrisdof palh wr wus 
made in U57 an0 again ia 1968. The Commit(ee regret that no 
stspsaemtrbndtbinghlrrstmarstlnnl0ysllnt6km1cost 

' malysis. The Committee desire that eosS an&lysis d palm gttr 
should be made at frequent intervals with a view to bkfng co~ec t iv r  
rn~SUrus,  

2.43. Although the palm gur industry has a good ernp1oymt.1~~ 
potentiality in as much as there are about 6 qrores tappable palm 
trees in the country, which can be exploited, the exploitation of tree' 
in non-traditional States is very poor. It is distressing that the total 
aamber 05 persons employeil by the an&$ asrbted by the Co-s. 
sion declined from 3.25 lakhs in 1960-61 to 2.28 lakbs in 1971-72. Thp 
Committee were informed that artisans lack enthusiasm to take a p  
this sort of climbing. The Committee understand that introductio~, 
of aerial ropeway, bamboo ways etc., and improved tapping have in- 
mased the earnings of the w o r k  and the outpyt. The Committee 
were informed that there is shortage of tappers' in non-traditional 
States in spite of viability of the industry. The Committee desire 
that the Commission should intensify their efforts to develop new 
aevices which wiU attraot new tap- a n d  also increase the pro- 
duction. 

2.44. There are at present 3 regknal Training Centres at Cndda- 
lore (Tamil Nadu) for the Southern region, Bhaugram (Orissa) for 
South-eastern region and Devavasan (Gujarat) for North-wrst~rn 
region. Besides, various State Boards are being assisted bv the 
Commission to conduct field training courses through Cooperativr 
Societies in regions where scope for developing the industry  exist^ 
The State level training institutes have been wound up. The total 
number of persons trained during the period 1955-56 to 1959-60 was 
21,763; as against this the number of persons trained during l96O-fil 
to 1971-72 was only 15,369. In recent years, the number of personc 
trained has fallen sharply. During the years 1969-70, 1970-71 and 
lW1-72, the number of persom tndned only 334,226 and 223 res- 
pectively. The Committee underrtand &at there is a shortage of 
tappers in non-trationd States, and hope that sulFIcient number of 
persons from these States will be trained. 

2.15. Tbs Commission has been tnking steps in popularising thr 
vrriows products of the palm gur Industry through departmentsl 
centres and dso by .ssisting the implementing agencies in promotins 
their sales. Tbe Committee. however, are disturbed that the expen- 
d h r e  on publicity has decreased from Re. 1.34 lakhs in 1960-61 t o  



lakhs in 1971-72. In  view sf the fact that palqr gur industry has re- 
ceixed a setback due to relaxation of prohibition, $he Committoe 
feel' that there is need for greater publicity for the products of palm 
inda t ry  U e  .Neera. Also the export potentiality of palm fibre ne- 
~essitates suitable external publicity. The Committee would like 
the Commission to examine whether such organisation as it  ha^ is 

to this challenging task. 

NEW DELHI; 
Aptil 15, 1974. __ _ _ _ 
Chaitra 25, 1896 (S). 

JYOTIRMOY BOSU, 
Chairman, 

Public Accounts Committee. 





@ hsc to print in^ mictakes, the figures has k c n  int trchan~d brtween Tamilndu nnd Ralasthan in the prrblishcd Annul Rrport 
of I*%-*. 3 

**Stak wise Hrcnk-ut, not uvsilnhlc. 

*Indudn a l y  praluction of State Hoard, :\hich is provisional m~i  I'MS not inclo~ic the ~ralrr.: ion of directly finmccd ~mih 
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I 1.12 .Min~stry of Indus- The Committee note that the Khadi and Village Industries a m -  

trial Devebmen* mission disbursed loans amounting to Rs. 4.31 crores and grants 
amounting to Rs. 2.51 crores to the Village leather industry M n g  
the period 1957-58 to 1972-73. At the end of 1971, 1032 units wee 
working under carcass utilisation, br'ming, footwear and leather 
goods and market depot schemes assisted by the Commission. ( T h e  
do not include the ind~viduals assisted by the Commission under 
schemes for self employment). These units include 768 Cooperative 
Societies and 264 Registered Institutions. From the Statewise break- 
up of the tanning and footwear units, the Cammittee tiad wide d i ~ r  
parity in the number of units assisted in different States. For inst-, 
out of total number of 325 tanning units, 156 are located in Uttar 
Pradesh. The Committee would llke the Commission to examine why 
the coverage of the Commission's assistance in other States is paor. 

The Committee find that as on 31-7-1973 utilisation certificates 
were outstanding in respect of loans amounting to Rs. 98 lakhs and 
grants amounting to Rs. 60 lakhs disbursed by the Commission upto 
1970-71. The Committee desire that necessary steps should be taken 
to obtain utilisation certificates expeditiouslv. 



--. - -- - 
3 I .  14 Minktry of Indus The outstanding loans from the leather industry units increased 

trial Development from Rs. 1.73 crores at the end of March, 1970 to Rs. 2.45 croles a t  
the end of March, 1973. The Committee were not furnished infotmo- 
tion about the overdue loans remaining un-recovered at the end of 
the years 1W7-68 to 1972-73, as their compilation is said to involve 
considerable volume of work. The Committee stress that the Cam- 
mission should periodically review the position of overdue loans and 
ensure that the recoveries are pursued regularly and systematically. 
The Committee would like to know the action taken in this regard. 

dc~ The Committee note that the production of the village leather 
industry assisted by the Commission increased from Rs, 91.17 laUu 
in 1961-62 to Rs. 637.28 lakhs during 1972-73. According to Audlt, 
making allowance for increase of about 80 per cent in the whobale 
price level during the decade (1961-62 to 1970-71), the annual eom- 
pound rate of growth has been 14.1 percent during the period. The 
Committee are not satisfied with this rate of growth as they fhd 
that while there has been more than a five-fold increase in the num- 
ber of persons employed, the production in real terms had gone up 
only by 370 percent during the decade 1981-62 to 1970-71. That this 
was so inspite of the fact that the main emphasis of the Commission 
was to introduce improved equipments in the village leather industry 
is inexplicable. The Commission should, therefore, investigate the 
reasons for so marked a decline in productivity, 



-do- The Commission have paid loans and grants amounting to &i. 682 
lakhs to the industry upto 1972-73. As against this, tbe prodwtio~ Q# 

Rs. 637 lakhs reached in 1972-73 on the face af i t  appears to be u n r s b  
fac-bry. But the Commission feels that the production is satisfactorJr 
taking into consideration the outstanding working capitel loan @b. 
1.53 crores). The Committee suggest that m e  scientific n u m  should 
be devised by Government/Commission to judge tbe satisfaotarp 
production of the industries assisted by them having regard to btal 
investment both in the form of grants and loans paid by them. 

The Committee find that out of the total producti~ of &. 63798 
lakhs in 1972-73, Uttar Pradesh alone accounted for Rs. 23855 laths 
The Committee would like the Commission to ex~mine what meamam 
including technological and organisational improvements are neceo- 
sary to step up the production in other States. 

The Committee's attention was drawn to the ditaculties f a d  
by the tanners to get sufficient quantity of hides and skins, as the 
market was dominated by the private trade. The Commission was 
coneidering linking of flaying centres with the processing centres. 
The Committee were informed by the Secretary, Ministry of Mue- 
trial Develbpment that the establishment of National Leather &w+ 
lopment Corporation was under consideration of Gtovernmest. The 
Corporation'a main task would be to organise proper slaughkrlng 
facilities and availability of raw materials to the weaker wMon ia, 
the industry. While noting the proposal, the Committee cannot help 



- -- 
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regretting that no concrete measures have been taken by t& Cbbz- 
mission and Government for the past many years in this d-on. 
The Committee hope the setting up of the National Leather Deve- 
lopment lcorporation will be expedited. Pendmg the c!stablishment 
of the Corporation, necessary steps should be taken to remow the 
difficulties of village artisan in qetting raw materials. 

.1. 

Miniqtrv o f ~ ~ d u ~ -  The Working Group of Khadi and Village Industries in their 
trial Development report submitted in September, 1964 had recommended that abolition 

or buying over on a compensation basis the hereditary rights in regard 
to dead cattle and their carcasses by Panehayat Sanities and Z i k  _ 
Parishads should be vigorously pursued. The Commission had q w S -  -no 
ted the State Governments before 1964 to enact legislation deJaring 
dead animals a Stak property or, alternatively, to demarcate irs all 
villages a piece of land for the purpose of flaying and caraass dlh- 
tion and to make it obligatory on all concerned to flay dead animals 
at the prescribed place. At the request of the Commission some State 
Governments have issued instructions to t b  local authorities to 
issue instructions to advise Panchayats tr, set apart places for @sing 
of dead animals. The Comnlittee regret to observe, that 1 the, Gods- 
sion has not taken steps to pursue vigorously the specific .raC:W- 
mendations of the Working Group made in September, 1964 regard- 
ing abolition and purchase of the hereditary rights in regard& dead 
cattle and make reporting of dead animals cempldsory4.Tbe ,*- 
ni t& desire that this should be done forthwith and any, legal d@ 



culties irivolved should be resolved. It should also, be found out, in 
how many villages, separate flaying places have not been -C@- 

ted, so as to take further steps in this direction. 

The Committee note that jeeps with trailors have been provided 
to only 20 intensive flaying centre.; which are stated to have barn 
working till 1972-73. The Committee, however, find from the figures 
furnished by the Commission that during 1970-71, there w e m  f29 
intensive flaying units. The Committee would like it b & examined 
whether the other 9 centres are still existing and if so why nececrbery 
facilities have not been provided to them. The Committee w6uld like 
the Commission to examine whether in areas where there is no i n b -  
sive flaying centre, groups of flaying and tanning units could be 
provided with facilities for transport of raw matetial. , -J 

C1) 

The Committee note that during the yeas 1971-72, the total num- 
ber of workers employed in the village leather industry assisbe8! by 
the Commission was 33,676 (17,961 full-time and 15,715 parttime) 
as against about 6,000 (3,000 full-time and 3,000 part-time) in 1961-62. 
The number of workers employed by the units assisted by the Com- 
mission was 6 per cent of tht> total number of workers engaged in 
the house-hold sector of the industry. In 1970-71 full-time emplUy- 
ment in the village leather industry was a b u t  15'per bent of. the 
full-time employment in all the village industries talken tbgether; 
part-time was much smaller relatively, beinglH per 
cent of the total part-time employment provided by all the village 
industries taken together. Considering that tbc objective of the Corn- 

--- 



mission is to create more employment in villages, the Cantaftme feel 
concerned to And that during the year 1971-72 the number sf pu2- 
tnne workers in the village leather industry demeeecd 60 15,715 from 
16,873 in 1970-71. The Committee would like the Commi* to fadr 
into the reasons for this decline and take appropriate action. 

,Ministrs of Indus- The Committee are disappointed to find that in spite of the a&- 
tnal I)rvelopment tance provided by the Commission to the units and the introduction 

of technological improvements the productivity has declined aqj 4he 
average wage of the workers has not indicated satisfactory increase 
during the last few years. The all-trade average monthly wage per 

4 worker increased from Rs. 61.50 in 196748 to Rs. 73.50 in 1971-72 If a- 
the rise in the cost of living during the period is into aecOaent, 
there would seem to have been actually decrease in terms of d 
the wages. I t  was admitted that the wage of a worker in the other 
sectors of the industry was much higher. The Commitbe co* 
that k t  is the duty of Cornmidon not only Do di&tmx? m v  
but also to ensure that i t  produces the desired results. Ia dew of th6 
fact the wages of workers in the village leather industry (who farm 
15 per cent of full-time workers of all vfUage induotrics) CaB- 
to be very low, the Commission should pay serious attention to tbsi 
problem. 

The Committee regret that the Commission bas d pdd a d e q w  
attention to the task of training workers. During the period 1968.69 



to 1972-73, a total number of 621 persons were trained in various 
trades of leather industry. The Committee regard this figure as too 
low considering that about 33,000 workers are employed in the units 
assisted by the Cammission. The Committee have been informed that 
during the Fifth Plan period, it is proposed to take up extensive 
training programme to cover a large number of supervisors and 
artisans in flaying and carcass utilisation. The Comrniftee cannot 
over-emphasise the importance of proper methods of flaying and 
carcass utilisation. The Committee desire that particular attention 
should be paid to training of artisans in the States where this Village 
Industry has lagged behind. 

The Cornmistee note that upto 1972-73, 144 marketing depots 
were set up under the aegis of the Commission for facilitating supply 
of required raw materials at reasonable prices to artisans and for a 
sale of the goods produced by them. The Committee however find 
that although the number of marketing depots increased from 137 
in 1970-71 to 144 in 1972-73, their sales turn-over decreased from Rs. . 
85.62 lakhs to Rs. 63.56 lakhs in 1972-73. Particularly in Uttar Pradesh 
the sales turn-over of 27 marketing depots in 1972-73 had declined 
to Rs. 9.27 lakhy frbm Rs. 22.57 lakhs in 1970-71 in respect of 23 
depots. The Committee suggest that the factors leading to decrease . 
in sales should be analysed with a view to taking necessary corrective 
steps. Further the average monthly sale per depot is only about Rs. 
3,700 which is indeed very low. The Committee desire that the 
Commission should see that the depots become viable by suitably 
diversifying their sales. - - - - - 



(1) (2) (3) (4) 
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14 1.64 Ministry of Indus- The Committee have been informed that in order to maintain iht3 
trial Dewlopmen1 tempo of production, the Commission propose to open a chain of 

shops in urban areas to market the products produced by the units 
of the leather industry. But the Committee regret to point out that, 
as admitted by the Vice-chairman, the Commission have not so 
far made any study of the potentiality of the industry and its 
correlation with the demand in the market. The Committee consider 
that it is high time that the Commission undertook a proper research 
or study of this aspect, and devise a proper marketing policy taking 
into consideration the consumer's requirements. The Committ~e 
suggest that it would be useful to study the working of some prfvate 
manufacturer like Bates in this regard. 

Minis~rv of Induc- The Committee regret to observe that no serious attempt. have 
trial IIevelopmenr been made at all to export foot-wear and leather goods produced 
Ministr! of (:om- 
mercc. under the aegis of the Commission, although large quantities of such 

goods produced in the other sectors are being exported by the State 
Trading Corporation. A few samfles sent by the Commission to the 
State Trading Corporation in 1965 were certified by the latter as 
exportable and again fn 1969 a sample of Russet leather was accepted 
as exportable. But no order was placed. The Committee were inform- 
ed by the representative of S.T.C. that these samples could not b 
sold. The Commission was verbally informed about this, but no 
intimation was given in writing. The Committee very much depe- 
cat? the apparent unwillingness on the part of the S.T.C. to deal 



with a Government organised body. The Committee consider that 
it was the duty of S.T.C. to advise the Commission about any im- 
provements needed in their goods to make them acceptable to the 
foreign buyer. The Committee are surprised a t  the explanation of 
the S.T.C. "We admit our failure to pursue Khadi and Village In- 
dustries Commission as a separate entity as distinct from National 
Federation of Industrial Corporation". (S.T.C. Place orders on 
certain Cooperatives through National Federation of Industrial 
Corporation which is an apex body). 

16 I .66 cd ndu'rria' The Committee are surprised to learn that the Khadi and Village I)e\ elopmcnt Tndustries Commission in the past never consulted the Small Scale 
Services Institute or Central Gather  Research Institute about any 
problem. The Committee are anxious that the Commission should 
take advtange of the services of these institutes in tackling the 
problems of the village leather industry and bring about the requisite 
improvements to improve sales potential. 

-Jo- The Committee feel concerned over the serious setback in recent 
years suffered by the Palm Gur and other Palm products Industry 
assisted by the Khadi and Village Industries Commission. The pro- 
duction which had risen from 6.31 lakh quintals in 1961-62 to 9.41 
lakh quintals in 1965-66 progressively declined to 4.75 lakh quintals 
in 1970-71. The main reasons for the setback were organisational 
weakness and mismanagement in the cooperative structure of the 
Industry and the scrapping of prohibition in some States. These 
two factors led to reduction in the financial assistance to industry 
given by the Commission in the form of loans and grants. The finan- 

--- 
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cia1 assistance & the Industry which had progressively increased 
from Rs. N.30 lakhs in 1980-61 to Rs. 127.71 lakhs in 1966-67 
dwindled to Rs. 14.86 lakhs in 1970-11. 

18 2'34 Ministry of Indust rial The All India Federation (Akhil Bharatiya Tad Gur Mahasang) 
which was vested with the responsibility of implementing promo- Ikvelopmmt tional schemes as an apex body of State Federations became defunct 
in 1965-66, after the Commission stopped establishment grants. The 
corpqercial operations undertaken by the All India Federation did 
not prove profitable. The All India Federation and 11 State level 
federations were expected to render yeoman service to the primary 
cooperatives by providing timely and adequate assistance in the 2 
form of finance and improved implements besides undertaking mar- 
keting operations for the disposal of their products. Regrettably 
these State federations concentrated on expanding their departmental 
activities by incurring heavy expenditure and they did not adequate- 
ly serve the interests of the primaries. The federations in some States 
invested heavy amounts in capital expendituie for undertaking pro- 
ductive activities for which they were ill-quipped both technically 
and managerially. Some of the federations concentrated only on 
promotional activities and subsisted on grants received from the 
Commission for maintaining their staff. The elected representatives 
of these institutions failed to manage the affairs of the federation 
properly resulting in mismanagement in certain cases. The tfading 
operations conducted by some federations sustained losses. The All 



India Federation which was an apex body of the various State fede- 
rations could not get the required service facilities and support from 
the State units which were themselves not a t  all sound in  working. 
After the Commissions Directorate undertook detailed inspection of 
the working of the industry in various States disclosing deficiendeo, 
the release of further funds to them was stopped. The federations of 
Rajasthan, Mysore, Kerala, Maharashtra and Bihar were wound up. 
The federations in Andhra Pradesh, Uttar Pradesh, Madhya Pradesh, 
Tamil Nadu and West Bengal were superseded. 

The Committee take a serious note of the fact that the cooperative 
structure of the industry greatly suffered due b organffational weak- 
ness and mismanagement of funds. The Committee feel that the 
Commission did not keep the watch over the affairs of the federations 
that it should have. The Committee desire that n e c k a r y  follow up $ 
action should be taken by the Commission to see that t h e  who 
were responsible for the mismanagement of finances and the losses 
that were incurred are adequately dealt with. The Committee would 
like to be informed fully about the action taken to recover outstand- 
ing loans due from the defunct All India Federation and State Fede- 
rations. 

The Committee hope that in the States where the State Federa- 
t i a p  have been revived, necessary steps will be taken to keep a 
constant check over their functioning. 

The Committee are anxious that in the States where Federations 
have been wound up, the Commission and the State Boards would 



pay due attention to the interests of the primaries. The Committee 
understand that in some States, the Commission propose to extend 
financial assistance only if State Governments agree to bear a portion 
of expenditure on the basis of concrete proposals. The Committee 
hope that the Commission will not give up its efforts towards the 
development of the industry in these States. 

09 
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23 2.38 Ministry of Indust1 ia! The developmental activities of the palm gur Industry were built 
Development up mainly as an alternative to prohibition which was expected b be 

implemented seriously throughout the country by the various State 
Boards. With the sudden relaxation of prohibition and the advent of 
toddy Industry, there resulted a flow of artisans who could not esta- 
blish themselves well under the palm gut programme so far. The 
Committee understand that with the scrapping of prohibition, the 
rent for the tree increased by more than 100 per cent and the wages 
of the tappers by 50 per cent to 75 per cent. However, in Tamil Nadu 
where prohibition was scrapped in 1971-72 not all work- c ~ d d  
go over to toddy tapping and hence palm gur production went on. 
though on a diminished scale compared to the year before prohildtion 
was suspended. The Committee desire that the Commission should 



address themselves to the new ~ i tua t ion  and take necessary measures 
in consultation with State Governments to sustain the palm gur 
industry. Efforts already made for the diversifichtion of the bdustry 
In some States should be intensified and extended to other States. 

The Committee fInd that there is no uniformity in the excise rules 
prevalent in the various States which results in hardships to palm 
gur  artisans. The Commission appopinted an Expert Committee in 
1962 to study the problems connected with the issue and renewal of 
licences for tapping palms for neera and gur, conditions govvning 
the transport and sale of nema and also rates of tree tax levied in 
the different States and different regions. The Committee regref 
that although the expert committee submitted their report in 1961, 
the uniform rules suggested by them have not been a d o p w  by the 
various State Governments. The Committee desire that this matter 
should be vigorously pursued with the State Governments. 

The Committee note that the ban on tapping of Palms for Neera 
and Palm Cur was Lifted in Moysore in early 1972 as a result of the 
constant pursuit of the matter by the Commission with the State 
Government. The Committee desire that vigorous steps should be 
taken to help the revival of the industry in the other States. 

The Committee understand that the palm fibre has a good export 
potential. During 1972-73, the value of export was Rs. 22.74 lirkhs. 
A survey was undertaken by the Indian Institute of Foreign Trade 
to explore the potentiality of m p r t i n g  palm fibre and its products 



to countries like U.R, U S A .  and Japan. The Committee desire that 
necessary follow up action on the report of the survey should be 
taken expeditiously and the Commission should pay seriowr attention 
to 'the export of palm fibre and its products. 

36. 2.42 Ministry of Industrial An important factor which affects the industry is that the price 
Development of Palm gut is dependent on the p f i ~  of cane sugar and cane gur. 

The Committee un4erstand that in non-traditional States palm gur 
generally used to cost about 20 per cent to 25 per cent less than that 
of the prevailing crne gut prices, while the diiference in the price 
remained narrow a the traditional States like Tamil Nadu, West 
Bengal and Kerala and often the palm gur used to cod slightly 8 
more in these States. The cost analysis of palm gur was made in 
1957 and again in 1W. The Committee regret that no skpe 
taken during the last more than 10 years to have a cost analysis. 
The Committee desire that cost analysis of palm gut s h d d  be 
made at frequent intervals with a view to taking corrective mea- 
sures. 

Although the palm p r  industry has a good employment poten- 
tiality in as much as there are about 6 mores tappable palm trees in 
the country, which can be exploited, the exploibtion of trees in 
non-traditional States is very poor. It is distreSsidg that tbe total 
number of persons employed by the units assist& by the Commt'qgiOn 
declined from 3 25 lakhs in 1960-61 to 2.28 lakhs in 1971-72. The Cam- 



do- 

mittee were informed that artisans lack enthusiasm to take up this 
sort of climbing. The Committee understand that introduction d 
aerial ropeway, bamboo ways etc. and improved tapping have in- 
ed the earnings of the worker and the output. The Commit& were 
informed that there is shortage of tappers in non-traditional States 
in spite of viability of the industry. The Committee desire that the 
Commission should intensify their efforts to develop new devices 
which will attract new tappers and also increase the production 

There are at present 3 regional Training Centres at Cuddalore 
(Tamil Nadu) for the Southern region, Bhaugram (Orissa) for South- 
eastern region and Devavasan (Gu jarat) for North-western region. 
Besides, var'uus State Boards are being assisted by the Commission 
to condurt !i-ld training courses through Cooperative Societies in 
regions ~ ~ i ~ t ' i . ; !  scope for developing the industry exists The State 
level traini:.:. institutes have been wound up. The total number of 
persons t r n i : i 4  during the period 1955-56 to 1959-60 was 21,763; as 
against t!lis t :e number of persons trained during 1960-61 to 19n-?2 
was only ! ; ::;'9. In recent years, the number of persons trained has 
fallen sh;,! j i i > . .  During the years 1969-70, 1970-71 and 1971-72, the 
number :,f I,tXrsons trained was only 334, 226 and 223 respectively. 
The Con mi ttce understand that there is a shortage of tappers' in 
non-trad i ti, >no' States, and hope that sumcient number of persons 
from these States will be trained. 

The Commission has been taking steps in popularising the various 
proctucts of the palm gur Industry through departmental centres and 



also by assisting the implementin2 agencies in promoting their sales. 
The Committee, however, are disturbed that the expenditure on 
publicity has decreased from Rs. 1.34 lakhs in :960-61 to Rs. 0.49 lakhs 
in 1971-72. In view of the fact that palm gu . industry has received 
a setback due to relaxation of ~rohibition, the Committee feel that 
there is need for greater publicity for the products of palm industry 
like. Neera. Also t h ~  espcrrt potzntiality of palm fibre necessitates 
suitable external publi ity. The Committee would like the Commis- 
sion to examine whether such organisation as it has is equal to this 
challenging task. 
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